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Table, under sub-section (2) of sec-
tion 3 of the All India Services Act,
1951, a copy each of the following
Notifications of the Ministry of Home

Affairs:—

(1) Notification S.R.0. No. 2405,
dated the 23rd July, 1957,
publishing an amendment n
the All India Services (Pro-
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vident Fund) Rules, 1955.
[Placed 1n Library See No S-
193/51.]

(1) Notification SR.O. No 2476,
dated the 30th July, 1957

publishing an amendment 1n
the All India Services (Con-
duct) Rules, 1954 [Placed in
Library. See No S-212/57.]

(1) Notification SRO No. 2543,
dated the 31st July, 1957
publishing certain amend-
ments in the All India Services
(Provident Fund) Rules, 1955
[Placed in Library. See No
S—212/57.]

SHORT NOTICE QUESTION
REGARDING OMAN

Surt BHUPESH GUPTA (West
Bengal): I sent a short notice ques-
tion on Oman. I have not got any
mtimation from the office. 1 request
you to arrange for a discussion on
such a subject or even have the
foreign affairs debate much earlier.
What 1s the use of having such
answers after the thing is over?

Mr. CHAIRMAN: It is all over We
sent it to the Prime Minister and we
have sent a reminder also.

We now go back to the Appro-
priation (Railways) No 2 Bill, 1957
The Minister will reply at 2-30 pm. I
have before me thirteen names. We
shall have ten minutes for each
speaker. Unless you are able to sit
through the lunch hour we will not
be able to reach even about ten of
them. So, 1t 1s left to you. If the
discussion  stops at 1 o'clock, the
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Minister will reply at 2-30 but if
everyone of you should like to talk,
you can sit through the lunch hour
and at 2-30 pm. the Minister will
reply

THE APPROPRIATION (RAILWAYS)
No. 2 BILIL, 1957—continued

Surt N RAMAKRISHNA IYER
(Madras) Mr. Chairman, I am
making a few observations by way of
suggestions. The Raillway Minister was
pleased to give a concession to the
blind people and to the T B patients
with regard to passenger fares. Such
a concession given to the T. B. pati-
ents 1s not only a social welfare mea-
sure but 1s also a humane one. I
suggest that he may extend the same
concession to the leprosy patients also.
I find that the Ileprosy patients
are treated with a very gruesome
type of social ostracism and they find
1t very difficult to get to the sanatoria
from the places where they live.
They have to sneak into the railway
compartments in the nights. If the
same concession, as is given to the
T B. patients, is given to the leprosy
patients, that 1s, they are allowed to
take a chaperon and the patient and
the chaperon are charged only single
fare, 1t really will be a very humane
concession to the leprosy patients.

Incidentally, the Railway Minister
has spoken of so many amenities to
the railway employees. For instance,
he has said that nearly 600 beds have
been reserved in the various sanatoria
for the treatment of T B. patients. I
would request that such a concession
be shown to the leprosy afflicted rail-
way employees also. He has said in
his speech that he is contacting the
sanatoria and is taking action to
reserve five beds. In the case of the
leprosy patients, it is not so much the
bed that is required as treatment at
home that 1s treatment brought to the
homes of the leprosy patients. I sug-
l gest that the admunistration should
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have leprosy clinics or the Railway

Medical Officers may be trained in

leprosy work and may be asked to

give treatment to Ileprosy patients.

You know, Sir, that leprosy treatment

is very easy nowadays. It is merely

a question of treating with tablets. It

is oral. The Railways will be con-

tributing to the general scheme of
leprosy control if they could supply
enough of these tablets to the medical

institutions run by the Railways. I

would also suggest that there may

also be convalescent homes for the

Railway employees. The Minister said

that such a home is being run at

Ranchi. Such homes can be run one

for each Railway and the Department

can also make arrangements for the
employees to have a holiday trip to
the sea-shore or hill stations. For
instance, in Southern Railway they
can have rest homes reserved or some
rooms in the rest homes reserved for
the railway employees at Courtallam
or Tirupathi. That will go a long

1143

way to give them a sort of social
amenity.
As regards schools, the Minister

said that they were going to have
residential higher secondary schools
for the children of the railway
employees who are not near any State
educational institution. May I sug-
gest, Sir, that instead of running
higher secondary schools, they should
provide for some hostel accommoda-
tion for the children of employees
who are admitted as pupils in the
high schools in some of the towns.
That will be more helpful. In fact,
this type of help will reach a greater
number of boys and girls than start-
ing higher secondary schools.

Coming now te the question of
quarters, I find that these are allotted
in two categories. The essential
category is given priority and if there
are more quarters available, then
those quarters are given to non-
essential classes. In spite of propa-
ganda and the statutory sanctions
against untouchability, yet, in many
places poor harijans are not able to
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secure accommodation in some of the
towns and if they do not come within
the essential category, they do not get
accommodation from the Railways so
that they are put to lot of trouble.
In such cases, exemption should be
given to them. The Railways give
exemption in the case of women even

though they do not come in the
regular category to whom priority
allotments are made. In the same

way, harijans should be exempted.

Lastly, Sir, I come to social educa-
tion. In the case of the Railway
employees, you have got the Staff
Benefit Fund. There may be greater
contributions from Government to this
Fund and the employees who are
together in certain places may be
asked to form Seva Samities and do
social work in and around the area.
I may tell you, Sir, that there is a
lot of good talent amongst the Railway
employees as it is in every section of
the society. In Madras, they have got
a Fine Arts Society and they are
ehacting dramas of top class. Recent-
ly they enacted dramas under the
publicity scheme for the Five Year
Plan and they were very much appre-
ciated. They carry the message of
the Plan to the far-flung villages in
the Madras State. They have also
brought out a film about the orderly
way in which people should get into
trains and come out of trains. Such
orderly behaviour wmay be made
themes and the histrionic talents of
the railway employees may be
marshalled for such films and plays.
We will thus be really employing the
railway employees not only in their
usual official work but we will also
be employing them in the social wel-
fare field.

SHRIMATI YASHODA REDDY
(Andhra Pradesh): Speaking almost
at the fag end of the debate, I do not
think I can give many more sugges-
tions to the hon. Minister. I do not
want to make a long speech on policy
matters connected with the railways
but as one of the many users of the
railways, as an ordinary passenger, I
would like to tell the hon. Minister
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what the public feel in spite of the
crores and crores of rupees that are
being spent for passenger amenities. I
do not know whether the proportion
of money spent on passenger ameni-
ties compared to the income derived is
more or less, nor do I know whether
the money is spent rightly or not but,
whatever the Government may feel,
what I feel is that the amenities pro-
vided by the railways are very negli-
gible. I may be pardoned for saying
so, but that is a fact and I think that
even the Railways cannot deny this.
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Now, Sir, in Andhra covered plat-
form is a rarity, and nowadays no
train comes in time, with the result
that people have to wait for hours
together. So many members have
been speaking about waiting rooms,
wanting better facilities, better fur-
niture, better this and better that, but
what about stations where you don’t
have even covered platforms where
men, women and children have to wait
for hours together exposed to the kind
mercies of Nature and sometimes
Nature is more kind than even the
Railways. So I would request the
Railway authorities to take note of
this and instead of improving what-
ever amenities they have already pro-
vided in big stations they should think
of doing something to those small
stations where there is not even a
covered platform to shelter the
passengers., Then in many places
there is no water available for drink-
ing; sometimes lights are also not
there. Even during the time when the
train comes in, in most of the stations
there is no drinking water and no
lights during night.

As far as food is concerned, many
Members have spoken about depart-
mental catering and one of my hon.
friends has vehemently opposed
departmental catering and about the
food supplied by the Railways. From
my personal experience I can say
that although the food supplied is not
up to the mark, still it is much better
than the food provided by the private
contractors. In this connection I
would like to mention about Kazipet
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Junction in Hyderabad; the food sup-
plied there is horrible and the cups
and saucers in which coffee and tea
are supplied are very bad. I would
request the hon. Minister to take note
of this. We rarely get any food at
Kazipet and when this is the state of
affairs even the little inclination that
we have for taking food goes away
because the whole service is so dirty.
And there is so much of rush and the
law of might is right prevails there
so much so that women and children
can never get anything to eat. Many
times I had to ask the gentleman
sitting next to me, ‘please get me a
cup of coffee’. If this is the state of
affairs for the first and second class
passengers, I do not know what is the
condition of the third class passengers.

Then so much has been said about
cleanliness in the bath rooms and in
trains. I would like to make one sug-
gestion in this connection to the hon.
Minister. As far as the air-conditioned
and other bogeys are concerned, now
that we are building our own coaches,
why not separate the water closets
and the bath rooms? Especially in
the air-conditioned coaches you have
got only one or two bath rooms for so
many passengers, When one gets inte
the bath room, the other person can-
not use it. Moreover because of both
being together, before the bath, after
the bath and during the bath you feel
so dirty. It is the western practice
to have both the bath room and the
water closet together; we do not like
to have that system. So why don't
you separate the two? It will be very
convenient. I would therefore request
the hon. Minister to take note of this
when they are building new coaches.

Then, it was said that there was a
sort of partiality for the north and
most probably the hon. Minister might
deny it but if one were to see care-
fully the things that are going on in
the Railways one cannot help feeling
that the South is being neglected. All
unwanted engines, all unwanted
bogeys, and all unwanted things which
have got defects are shoved on to the
South. I do not really know why
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they are doing this. The hon. Minis-
ter may not know this but once he
happens to see these things, he will
himself realise the true state of affairs,
I do not vouch for the whole of the
South of course but as for as Hyder-
abad bogeys are concerned I can say
without any fear of contradiction that
this is the position. If you go to New
Delhi and see those bogeys you will
find that there are no first class com-
partments but they are all old inter
class compartments converted into
first class, and in them often the fans
do not work, the lights are not there
and there is no water in the bath
room. Once in one of those compart-
ments, it was not a question of not
having the lights but I had to wait
till 12 o’clock in the night to put off
the lights because the switch was not
in order. I had to wait till midnight
then call the Conductor Guard and
tell him, ‘please help me to put off
this light’ This is the position of
bogeys sent to Hyderabad which is
one of the bhiggest stations in India.
And we do not have any air-condi-
tioned bogeys or special trains running
at least for the few bogeys that are
being used between Hyderabad and
other places, I only say, give us some
better type of coaches. After all, we
are not paying less and Andhra
money, I suppose, is equivalent to any
other money and when we pay money
we are entitled to get the same treat-
ment as others. Do not think I am
being parochial; it is not that; in my
own humble way I am only pointing
out the state of affairs to the hon.
Minister. Then we never have a
coupe there. I hope the hon. Minister
will take note of these things and see
that my suggestions are implemented.
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Sir, as far as efficiency of the staff
is concerned, the less said the better.
In spite of all the efforts made by
the railway authorities there is no
improvement in the position. They
are employing huge staff, guides, con-
ductor guides, this that and the other,
but I do not know why they are not
courteous, why they are not kind, and
why they do not even respond to
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enquiries. If air-conditioned passen-
gers or first class passengers go and
ask them anything, they just do not
respond. I do not know how they
behave with the third class passengers.
The Railways have not been able to
train their employees and give them
proper education in the matter of their
dealings with the public. Why employ
so many of them and why waste the
money of the tax-payer? At least we
will not be unhappy if the Govern-
ment is not providing anything but
when you are providing them, you
will have to see that your employees
are working properly. Sir, once it
was said that the public should
co-operate; the Railways cannot do
everything on their own. 1 say that
the public will always co-operate if
the Railways were to do their duty.
Sir, the other day I went to the
Bezwada station and I was very glad
to see that the whole station was
spick and span. When I made
enquiries I came to know that it was
because the Rashtrapati was coming
there. The whole station was clean
and tidy. Why can’t they do it daily
like that? 1If they can do it for one
day without any extra cost, why can’t
they do it always? The whole station
was so clean that I did not feel like
even throwing a paper about. The
atmosphere was so clean. So if you
do your part, the public will certainly
co-operate with you. It is for you to
teach your personnel to be kind,
courteous and more social-minded.

About punctuality, I do not want to
say anything except to make one sug-
gestion. Why do you waste so much
money in printing these time {fables
and displaying them in big stations
and in the compartments, when no
train comes in time? If there is no
time table we will just go and take
our chance and get into any train that
comes along. Now, if you go and ask
any station master as to which train
comes first, he says, ‘we do not know’.
I can tell you from my own personal
experience. In Ellore both the Cal-
cutta Mail and the Passenger pass
through. When we ring up and ask
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them as to which train comes first,
they say, ‘we do not know’ and very
often they give the name of the wrong
train. Now, as far as overcrowding
is concerned, it is very staggering in
Andhra. All the trains are highly
overcrowded and it is worst in third
class. Now, you are faking full fare
from the third class passengers; you
are not allowing them to travel at
half rates or one-fourth rates, and so
it is your duty to provide them
enough space. Instead of providing
air-conditioned third class and second
class trains, you should run more
trains with more third class bogeys.
You will be doing better public ser-
vice that way than by providing these
air-conditioned third class trains which
no poor man is making use of because
it is costly for him and which no rich
man is making use of because it is
not very convenient. So why not
provide more third class bogeys and
run more trains instead of looking
after the interests and comforts of a
few people when large numbers are
going without any accommodation?
Why give luxurious coaches for a few
people here and there when sheer
necessities of others are overlooked?
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Now, coming to local grievances,
Hyderabad has now become the capital
of Andhra but we do not have even
one fast train going to Hyderabad.
People coming from Visakhapatnam
and Chicacole have to travel two full
days in that wonderful passenger
train to come to Hyderabad. If you
come in a car from Bezwada to
Hyderabad, it just takes only four
and a half hours. If you go in a bus
you can reach within five or six hours;
but from Bezwada to go to Hyderabad
you have to take the train the pre-
vious night at ten o’clock. Until two
o’clock the next afternoon you are
still going to Hyderabad. I would
like the Government to realise the
difficulties of the people and as this
is the capital of the State some fast
trains may be run. When Kurnool
was the capital, the Government were
pleased to run an express train from
Bezwada. Why not do it now? From
Hyderabad to Bangalore we have only
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a passenger train and I would request
the hon. Minister to consider the
necessity of introducing an express
train to Bangalore from Hyderabad
also. Now, coming to Tirupati, it is
one of our biggest shrines and one of
the most important pilgrim centres in
India. We are glad that we have got
broad gauge up to Renigunta. I do
not know why from Renigunta they
could not extend it. It is only three
or four miles. I can assure you that
if you extend it, you will get the
money’s worth and you want to
popularise tourist trade, this and that.
Why don’t you give enough facilities?
Tirupati is not only of State import-
ance, it is a national one and I would
request the Government to include in
their plans this four mile stretch also,
from Renigunta to Tirupati.

And now I come to Madanapalle.
We have got the tuberculosis sana-
torium there, the biggest not only in
India but in the whole of Asia. People
from Japan and China come. The
station, Madanapalle Road is eight or
nine miles away from the town. I
would request the Government to look
into this and extend the line by eight
or nine miles up to Madanapalle.

Mr. CHAIRMAN: You insist on
punctuality of trains, but your time
is over.

SHrIMATI YASHODA REDDY: One
word I would like to say about the
ladies compartment, though I have got
so many other things. About the
ladies compartment, the Government
has been providing a separate com-
partment for ladies, but they do not
provide enough amenities. Usually
they give the worst compartment and
put it at this end or the other end of
the train. Suppose they want a cup
of water or a cup of coffee, the ladies
are not able to get it and come into
the platform. I request the Railway
authorities to give some more con-
sideration as far as ladies compart-
ments are concerned.

Thank you very much,



IISI Appropriation
(Railways)
NIA ST T WEET (IATHIA) ¢
ST WIIEA, ¥ TF & AT N T
TR F1 e feom & fag @=T g
g1 9 59 &7 8 1T § ) 98 SO NS
FT Q&1 AW § | 98T 99 TRW TF I[
SR § SET FATGIEIR § TR@YT I
FTAT EY, ArEnw | afwan STy
e W) gEr wmfedr faey & | ag
o AT g T T A A T
T UL AAT § | AfHT I 78 ATATL
% HCHW qF qgaq ® fag wEs A
FY AR, T FH IAICFIT 91 g A A
PR gqE § g7 9135 39 A9 § IR W@
8, sEar gft 4 g€ & | o e
wgfaaT giar § ag freft a9 F15 o171 F
G GFAT § | 98 TF G AT g fowy
qfs sga f7 aget g1 Sy =fed &1
4 fazame § f 73 9 789 @ A%
QT & ¥ 799 ot argears |1 91Ea
FY 79T T fF & OF aR 39 79 &
SITIT % T TR ATAT FT A a8 %
A FY wgfaar 1 @ 3] | W
AT qZA qET AT &, T F AR
(AT &N X @ g, Fheg & SO g
W &Tad q @1 g HIX 4g =rean § fF
SEHT T § HIET 2 |

yfqaAT T AR qUA AT FT CE
BT 1 T3F § WX a8 1 § I HiA
& Fifaet 9T qgar € | a9 918 /, TE@«
w, T & RATHQ F @91 gA & A
FE g T & | W I T €
I AT § FHTE ATORT AT AT § A
o oy faumw T & 0 WR A
STERGT AT FT AT IF &1 ¥ qT I
HIHT |

el ama g g Fe § 6 39
&7 7 sm: AR, g W End
T & | S AT WA ARG qST ATRA
€ ST & 9g 99 [EIS § T FT AT
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T 15T § fowe A9y & | AW A
FE WR STAAT TeEe oA § e
A ATEA TET & | IF 19 FT g aqa%
AT 33 | R E 6 rarara & gFagl
TF TH JST ATEA fFTell SrAT =ieg s
TG & G FL qTE FL A6 ATTHG
MR gER ot 737 127 | fords 1 9
T g WO H& 196 qUaA <A1 47 |

TF AT H S9G Ig FgAT gl 47
fF amggw & o e e & oW
WRET ¢ faedt wrd e qEIfRd &7
T WIS g SRy & 1 F wW wfusE
fae fame For § a1 S°H 99 9, )
& | 99 §AT agr mfsar ag=dr § ar
T FATT FFEHT W 3T gEI FFITe-
qZ@ § W 7 a1 gfaar aar w33 &
FifF & 99 98T 1 Friewr 7§ g
Faga g iR nfsamere & foeelt a9
gaT w15 QT @eq @ F fowd 59
TR F wenfomg & fag ar ok g
& & fau feedt wmar ST w@aAT §
g 13 & foq gier @\ w & 7AW
e AATTHRT §ET §AX ISFX TF A5
qE § EHT AR §, ATFT I9%T F G200
FQ@ & AR gy WY R g7 § | 9T
mgfaeT g gFr =feq | @ aR &
faedlt AEHS: THNE | 99 T G99
F gFavT § H 99 AT § Fg THAT §
for SRt @< gl g €, &%t faemw
gl § | @ qR g ey Sy Fwwa
gd wifxay 1 F ag wwaq € fF g
O A &, B A5 TEY AT & | T IR
Y TEr § FF T TG A9 18T &
HIT qET qg=7T =123 § | gL & 017 It
arfy 7 Y YL TG & |WifF 3 T
7Y 99 FX AN § W §a A4Z 9
517 % A agx 9w =R g, JfE
TG ATAT GCETST GIT FL TG HAT
R & | T T Al g &

ST & Ffe wIorTE, I FT T | FW Y A @9 A€ 1 fow T4 §
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Y vt Y & ey s 5 Wi e fe & «m &1 gaarF aam E @
AT E FT FATHT T FT UFA FT BIA FL
7 f ag g1 f ag ST A g Qv g AftET

TF AT W 3 FAR BT FgAT A1gal
£ 137 R T G I AT q9g 4
arfaat &1 aga wfanr it § | AT
FT S, S fo a9 #R SEe &
g § qEar &, 98 & Sgr § afadr Wi}
ISR H1 BT ATLA AT § | IgT
aFgag AT fReclt wamsw & gt misar
T & ST § S gAY Ay At 3E |
aezg e faee Wy o wwewe mfsat
AT B ATH AT GIET ATEF FT S FATERA
& & 3 gre & IR & | 39 WFT FSA
g: ¥ TFAT 99T & | 5F wgfaEr A
aog & AR A feFrat ot aog § &
AP § A1 & faT § Ty e §
FE A T HHAT HX g
w9 & g Y 5 gura ARSI E |
Tq THR T a9 MET § F96< g9 9
T T | AWAT IgIT § | [ATAS
sfeaT F7 9R W FT o FIFFAT §, AR
c ¥ H wr WM & Wi F TR
FT QAW 9247 & | AfFq WX a8 T
gz I, FARIT fae g1 9 a1 g fw
g Lo T FUA T 9GH IS § | 399
Fgd HHT G & AT JH W A
7g ST aTaAT gy giar € fw aar a9y
2 & 1 7g wfr AR e a7 W
g gRit | TIREr 8 S sy
fao@ F1 9T §, WX TSR § A
&R A &1 T AR I {91 TR arefy
TR FI GI$ ] Al AS & €2 AT TR
qga | Fg #gfaar AR fggena
g %t § 1 Tofan @@ A A AR A
AT AT fEemar = rgar § 5 arae
f& 1 foiw gee A g1 S &Y, WA
T ATHA F1G F 7@ 979 e de
AT TSI AEEST AT AT STARTET g IFh
feowaa @) og I grg 3 JET AMfEE

g et HqE oy § | fow dEeE wr |
FT IW AT & § 1 WA 9% 98 3
% AT & A(FT 3T qAT AT § W)
T AT g | I AN g A &

N A

NG

al @ OF AN F AR T OHTTHT
fasi =am feam s g R g @
FARIY & TAT AT FA H, TAR! (RAT
3R H 9 918 31, Treaefaa aae arai
F A Frg w1 w0+ 0 gfgaen
AT T R 98 19 727 AT Arfed
fiF &7 aY AWt =T S W Ay A
fig | 919 | T a9 FT WL AN
frRafa fawsrgm o AR qa
fazarg § fF @9 fafwex age @ )
T & |

SarmmaTi T. NALLAMUTHU RAMA-
MURTI (Madras): Sir, we must be
grateful for small mercies. In our
enthusiasm and zeal that we have got
an ideal State overnight, we are apt
to forget that till the other day our
railways were under another regime
and that they were constructed more
for strategical purposes than for doing
a service to the people. Hence, it is
all the more a credit to the railway
administration of today and to the
Government that the railways, within
a short space of time of ten years of
our Independence, have planned
various lines, routes, expanded accom-
modation in the trains for all classes
of people irrespective of caste, creed
or colour and increased the number
of platforms, stations and given
various other amenities both to the
travellers as well as to the railway
staff in such a way as to give the
utmost satisfaction to the best of the
capacity of the administration to the
users of the railways. As I travelled
from the south fo the north, I found
everywhere a bee-hive of activity
going on. Almost in every station,
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some kind of construction or other

was there—expansion work in regard
to waiting rooms or dining rooms or
platform and so on. So, an attempt has
been made to meet as much as
possible the needs of the people.
Estimates and plans are not unalter-
able. We cannot plan for all times to
come. They are subject to revision
from time to time and if we view
from this point the benefits which
will ultimately accrue to the country
as a whole rather than from a narrow,
piece-meal, short-sighted, parochial,
personal angle, then a proper tribute
should be paid to the railway adminis-
tration irrespective of the personnel—
whether from south or north, east or
west—that might conduct such an
administration this day or in days to
come. In my opinion—and I am sure
the House in their heart of hearts will
agree with me—the railway adminis-
tration has done well in these years
in spite of various difficulties. Some
of us have been asking for the moon.
Of course, we should be ambitious.
“Man’s reach must needs exceed his
grasp, or what is Heaven for?” It is
good to have an ideal. Let us work
towards that ideal. However, it takes
time to attain it. But that does not
mean that we should draw such a
pessimistic, gloomy, shock-giving
picture of all that is dreadful in some
corner or other of one State in India
overlooking the benefits that have
accrued to us. The railway adminis-
tration has not been above blemish.
That we ought to know. I myself
have grumbled about the unpunc-
tuality of trains. It has become pro-
verbial that the Grant Trunk Express
very rarely reaches its destination in
time. Cars come half a dozen times
from home and go back. And even
when the announcement is made by
the railway authorities that the train
would reach at such and such a time
the train plays some trick at the last
moment and something goes amiss. I
do not know whether these are within
the grasp of human agencies or above
them. But still these things have
happened. Some effort—and very
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strenuous effort—must be made to
save our reputation to keep to the
timings of trains as much as possible.
Otherwise, there is nmo meaning in
scheduling train timings and planning
in general,

Major tragedies and minor collisions
have taken place—tragedies like
Ariyalur and Mahbubnagar and minor
collisions of goods trains and passen-
ger training and lives being lost
—showing thereby that the value set
on human lives is going down in our
estimation. In this vast country where
powerful, natural agencies operate—
floods and other forces—we should
plan in such a way that such things
will be avoided in future, But when
officers in railways have not seen the
signals and have gone past them,
there must be something dreadfully
wrong; either those men have neglect-
ed their duty or they have not been
normal. And it is a matter not only
for economic investigation and study
but also for psychological rnalysis.
Drivers of trains over long distances
should be given enough rest. It might
be possible that tiredness can operate
in this way. I am not here to find
out a solution for the various short-
comings, to find out the possible
ways of meeting these defects but to
say that urgent steps should be taken.

There still is overcrowding in the
third class, in spite of ‘Janatas’ or
De Luxe trains for 3rd class passen-
gers, because people have begun to
travel a great deal. When I was a
child, I travelled in a bullock-cart
which took three months to :ieach
Rameswaram from the Pudukottah
State. Now, looking from that time to
the present time, I think a revolution
has taken place in communication and
transport and we ought to be grateful
to the authorities for that. With the
coming of independence and so many
benefits accruing to us just like equal
status of men and women, people—
young and old—believe in educating
themselves by travel and they become
travel-minded. So naturilly, trains—
especially third class compartments—
have become crowded and more train
services must be made possible.
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Another thorny question that has such a place, they said that they

been tossed up and down is about | came away without any tickets. And

catering. I am surprised when people | very smi.ingly they say all these

say that in some department or other,
in some sector or other, of the railway,
the catering is not satisfactory. From
my experience, I would like to say
here as I have always said—and I do
not take back omne little word from
what I have said—that departmental
catering is in fact good. In fact, 1
was not even aware that it was
departmental catering. The service is
excellent both from the point of view
of tastiness of food and the cleanliness
of the utensils in which the various
dishes are served from morn till night.
The cloth covering the dishes is clean.
From the point of view of tastiness
of food and variety, the cleanliness
and the value charged for it is satis-
factory. We get our money’s worth.
We get many things including dahi.

Something was said about the dress
of the servers—that their shirts were
dirty, etc. The servers who served
me as I came along even this time on
the Grand Trunk Express were spick
and span and quite clean. I was given
to understand that they changed their
dress every 24 hours. I ask whether
even the first-class passengers in the
train can keep their dress above
blemish when dust blows in. So, we
have to understand all these and res-
train the remarks that we make about
the cleanliness of the servers.

There are other things al#b which
I would like to mention as I go
along. The first one is that proper
posters must be provided for, through
the bhroadcasting agencies, in order to
teach civic sense to the railway
passengers and to the platform users.
That is number one. Secondly, Sir,
I do not know what we are going to
do to relieve the beggar nuisance
which is still pestering the railway
platforms, and thirdly, there are so
many ticketless travellers, especially
young children. Many of them come
to our juvenile courts. When I met
some of them and asked them how
they were able to come from such and

things, So I feel that in spite of
your inspection and espionage
arrangements, ticketless travelling

still continues, and in the third class
compartments these beggars sing and
pester the passengers. So something
must be done to stop all these things.
(Time bell rings). And with regard
to the bathrooms, Sir, some mention
has already been made. I would like
that provision should be made for
both types of closets, Eastern as well
as Western. I do not want the separa-
tion of bathing place from the
closet, but more space must be pro-
vided between the wash-basin and
the closet, and proper stoppers should
be provided and made available.
About the women’s compartments,
Sir, some of the carriages, in general,
whether men’s or women’s compart-
ments are really old; some have gone
rusty and in some proper hooks etc.
are not there. But it is a general
thing requiring constant check.
Where human lives are concerned, Sir,
there should be not only a  daily
checking but even an hourly check-
ing. Checking is necessary not only
for the track or the wheels of the
train, but also for gadgets and various
other things that go along with the
railway.

I am very happy that education is
provided for the children of the rail-
way employees and social welfare
work is also carried on and amenities
are being provided for the sick people,
for example those suffering from
leprosy and cancer etc. I think that
education should not only be provided
for the young but also for the adults,
and not only for the railway
employees, but for all the passengers
also who use the trains. A proper
civic sense should be inculcated in
them, so that they should be able to
realise that everything that is there in
this country, whether it is furniture
or anything else, belongs to them and
it is therefore their duty to



1159 Appropriation
(Railways)
[Shrimati T. Nallamuthi
Murthi. ]
co-operate with the railway authori-
ties to maintain them upto standard.

Rama-

(Timle bell rings.)

Sir, I would, in the end, congratu-
late the Railway Administration for
the various reforms that they have
introduced, especially for the Janatas
and Air Conditioned De Lux trains
and I hope that they will in future
also go ahead with their various
programmes and make more and
more improvements in the railways.
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F AT FT NS THOF OWTEHET @Y
FTAT | .

q AT go dro F X { MH
S J FTAT @TE, S 7 A o
AR 9 FH AT W g ) 39 AR
AGTS: AR IARER & (™ &S
AT I FAT AT S qAQT g v fF
TARENE # FE@AS Seal qgAr 2 |
TF ST oo ww g, faeswr sHead
yargng #  fgEar &1 zemEER
¥y FY gL e W g o) g
&rE §2 FT a97 O GGT & 1 3 ATGrATE
¥ TF 37 AT F & A YAITE @A
g & W W 9 T 2 g9,
A g9 A q97 fyear 8w fam
W G T NATEIE § X@AT 9€aT ¢ |
qAETS, GaAT FT A §H F IAE,
TAREE & TF g a%F HHaQ &
I HeX g AR THAA &7 0T FeT
g safee AW &1 AFET HET S
[AT L W AR IARER § O
H St 3T qadr g, IR BE FATH F
AT HT AT WEET T § ARHS WA
AT 9T mfEs F A0 F A, AET
Y FIAE AFT @S AT &, q
TEET S 81 T F & AX 45 FI
qeg 99 a9 q@q%  9gaEd g |

R R 3 T mefas fafreex
g AL W T geEs] 9K @
AR AR F qra qESAT WRAET |
¥ arfge § W9 @Y ow a<faEat &
far smfsw fafaeex w1 #ifad
qFIFaR qwar g |
SHrr P. D. HIMATSINGKA (West
Benga'): Mr. Deputy Chairman, var-
ious Members have made various sug-
gestions. 1 just want to mention one
or two important points which I
feel might help the Ministry to save

foreign exchange. We were told
yesterday during the Question Hour
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that a Mission has gone out to
foreign countries for the purchase of
railway materials. I think that the
Government of India has got a num-
ber of Purchase Missions in different
countries which are in a position to
supply correct information as regards
the prices to be paid for various
materials that can be available in
those countries. It will be very much
to the advantage of the Government if
they ascertain facts from these missions
and then get in touch with some of
the big businessmen here like Tatas
who deal with steel and other things,
who could get these things much
cheaper. They should ascertain the
minimum prices at which they will
be available in these countries and
then get into touch with the business-
men  here, and if they are in a
position to get them cheaper than
what is being quoted by their own
men in foreign countries, they should
have no difficulty in doing so, and I
have no doubt that this way they can
save a lot of money, because after all
when Government officers go, they do
not know all the intricacies through
which money can be saved by busi-
nessmen. This is one point which
they should consider.

Another thing is about timber. A
friend from Andhra said that® the
Andhra Government is in a position
to supply a lot of timber. Similarly,
other States are also in a  position
to supply timber. But what I
understand is that last year in 1956
they introduced one specification
K-IC-56 which has caused a lot of
difficulty. They have been buying
timber from 1939 onwards till 1955
on the basis of one  specification
which was called K-1-39, and there
was no difficulty in the supply of
timber for the last 15 years. But in
1955, when the supply of timber had
fallen, they made the specification
stricter and introduced this K-1C-586.
I understand that people who  deal
in timber put in their protest that it
will not be possible to supply timber
to this specification on account of
depleted supplies, but for reasons best
known to the Ministry or the
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Department who purchase timber,
they stuck to  this specifica-
tion and as a result no
one has been able to supply. In fact,

the Northern India supliers are not
submitting any tenders. I under-
stand that South Indian businessmen
gave tenders. accepted to supply 2,000
tons, but ultimately on account of this
specification being enforced, failed
to supply the timber. Therefore that
is a point which the Minister should
be good enough to examine with the
help of his experts whether there is
something wrong with the speci-
fication that has been recently intro-
duced and whether there was any
necessity to change a specification
which had been working satisfactorily
for at least 15 or more years.

I come to certain other difficulties.
I am connected with certain firms
which had been supplying very large
quantities of timber, wooden sleepers.
I understand that in the last two or
three  years the Sleeper Control
Officer, whose office in Calcutta is
known as Eastern Group  Sleeper
Control Office, has created a lot of
difficulties in payments. They do not

pay in time, they do not pay any
proper attention to refund of
securities and other payment  diffi-

culties have been created, and as a
result people who had been supplying
wooden sleepers have gone off from
that line and have been supplying to
other firms like Tatas, ignoring the
railways. The result is that the
supply of wooden sleepers which was
already short has fallen short still
further. That also should be examin-
ed by the hon. Minister, and he
should try and find out if there is
something wrong with the Depart-
ment that is responsible for the pur-
chase of sleepers, find out why the
Eastern Group Sleepers Control Office,
which was able to get large quantities
of sleepers all these years has been
practically failing recently in getting
any sleepers from that area. That
will give valuable information to
the Ministry and they might be able
to find out the reasons why supplies
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have fallen short. These are the two
small points which I wanted the
Minister’s attention to be drawn to,
and I hope he will try to find out if
there is something wrong, and if he
finds that there is something wrong,
I hope he will set it right.

Mr. DEPUTY CHAIRMAN: There
are five more speakers. Shall we sit
through till 145 and then adjourn
till 2.30 or adjourn till 1.45 and then
meet?

Surt JASPAT ROY KAPOOR
(Uttar Pradesh): Why not adopt the
usual procedure and adjourn till 2:30?
We can meet on Saturday if neces-
sary.

Mgr. DEPUTY CHAIRMAN: We
have got five more speakers. The
House stands adjourned till 1.45.

The House then adjourned
for lunch at one of the clock.

The House reassembled after lunch
at forty-five minutes past one of the
clock, Mr. DepuTty CEAIRMAN in the
Chair.

0w W aaR (fagiR) oeaw
g, a9 18we-%s ¥ fa<it7 a9
Y da1 F T [ F AT FieET
gt &, foas fag gov F0% & smaT
Ty Wik #1 + faaa fafa & 3 fafram
Foyfagms & grifRmrsT wr g
# 5@ fagas 71 awiv &@ g7 W4
fafaee<t qur W 91 %1 qfw wrasEs
AT AEEY AT AT AT E |

way e q0 gwe ug g fF,
afeamgr fagR @mee e St afe-
gL ¥ fagrd s, arEEr [ -
firfe aF WETE SS9 @R AJ L H
giaar g fv 3@ wa A A
ey fegem & fadi afed Ag
SHTATAAT F A A J@ F AN
ATHT FIF & | ATART (g™ #7 AWEL
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[=ft sitawg avdt]
ST & "X 2 THF TR AT a1 A
T @Y & TR g "iled wuAr F Ay
qrimFar. ag fefemea & 10 a
T fsfzar s @ %5 T 9T T AR
e fafaedy &7 fomr 31 fagre v
&R & A faer § 5 9 & oredy
IaHT TSFaEe fRer Sw W
AT ] gl AT # A1 4T
e gAMFT T ag  q° 1 g &
@ fagr v@R F g0 W
Arg &t faed qe W F Ay gomar
& ™3 fafaed sor =x & &,
qfF fergmama & amge & @ oft agr
T |/ ArEl AT A7 H G § gmiad
3T A7 wIfF e F7 fa AT FR9 gU 3%
ey @re 1 aferaregR fag s #1 qedy
4 el wRmEwE v osw AR
JEFT TS FAT H& 14T § fAATAT
Siel
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Iq @O gFE ag & fF Y
# gt W w1 9 #@ #wi
FIH F FREE @R AT W@ § AN
# guwar g 5 ag fegeaw &1 weaw
T FT FIRGMT N7 | T F3AT,
SHAEYY, YT M & ATEAT AT
FI wrag fwar sma

¥ dw gET 93 R osa
7S G TH I FATET T | T FAS F7
T w7 T ar fF Iadr fagre o af o
fagre #1 uF +% & fAg, 5% fram
& fag, s 9T oF AT AT F A
& Q02 w9 1 @9 fawar o @y 3y
afsa s w1 ar fegea & faem
F fau Fgqy ) 9% F TS &
9 FAT HT AT AET F TS 4Y, IR
gy § ¥ A8 quaar fF aw@ |
FLIE L1 AR fAw wIETH HIT gER
gt F AT IVET JEATT I W E |
afe  dwadfa DSET F GES FAT 2
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LI T #1 @R fegam & gafea
F@T &, AV 915 F ATF FUTT AL
F FIT AELY § FEEY YA AT AT

=y ST gaATT ag ¢ fw Afrge
F T99 W ¥ gafga FwEr =lEy,

T Tg AT AW A7 T3AE AT &,
W #fgR WX FH ¥ OEET &)
1 ol & T F gIW AR
fargeard T gIAT FT AW H @A
gQ, ¥ e g 5 e #R wfge
1 W @ ¥ dafu fear s
A qIHAT GAT—-FEAR F I
&1 |9 M g g fF et
fERAT HE@YHT T TEQAT &, AfwT AT
A% FIGAR AR I 399 g7 ¥ e
fag ag &1 zafau qErARE ¥ 99T
g a@ o & Y W AT TF
799 AET a9 T19 A IW AR
fegmm ¥ w&fug fear @)

TH IHT AR T 977 gAMT & Y 7T
agaqr g1 fggeam av G 99-
A9 AT W qAN ¥ fou R/}
fErgEaTT Fv gt Ay 3fer &, F guwar
¢ f 7 =i gara A7 afy W fafad
AR 399 TS AW I, § TAY IgT FIA
ARGE A

ot Ao &o wat (3 ww):
AF ag &7 a9 A1 FaA § IT* fAQ
g A g F A a1 ™
fan fas & & /g § w3 ATEAT
A

wF A g8 & 5 @y fafy
F O Y g AHT UF a9 ¥ 9y
48 TY §9 FT I@T7 F@T & 2 47
¥ udo o WRo | Y fRW WA
¥ ary, A7 & ¢ e o faarar oud
1T F F=F FF 909 JqT TGE FET 2,
ar & Wa warfdAT I@E &

A

g |
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e gawaA (s mmAEw at)
qIY SYET wqAT 93 FAA )

st o &to @Al - W1 3g AT 2
ag ® AOH W qawar g 93 e
o uF fenrs @ &A1 g ggey feme
e ¥ & dfm =y fewe gw
30 FUET, 9 AT AT 9% AT AT |
IGH THo To TR0 &I ¥ FUES Lo AT
& gATK %o (A & %X A+ ¥4 &7
Y FUAT 9 A o3 FAR To oy
g IH WIL a7 SATAT A€y § abw |
g

H MERA™ A g Fm Gl
feare &7

st dto dto mmt - “mrfed afaw
Taqias osfafredzd” & ag femre
g1 arag fewre A ¥ gg TR
g+ I A fsure Wy 3fed)
a8 “‘TOug te dfzAg” & fag sear
AMAT ST @ & AR 929 99 & fag
QY &S, 3¢ @G M 5 AT &I4T
3:%3‘3'3%%‘22%%%,\4%
AT I3 R TAT §, IRA WF &
faq Qu #dr, Lo @ HIT Y IR
AT 2, Afw ard fed Wa & fau
fad & FUT & 7 7TE HIX L AT AT
g1 ag g fF sto e § o9 g
FH L FUS &¥ AM@ Qo A &AT
faa AR #ew o @9 & fod ==
smFfamrmrgl s e« &
zq WA &1 Fag AR g aqq Ay fraet
FEW & ITEr FEl AR [ T AL
R} If® g7 ATIAT I@ 4TARMT GT
Tgar & faw 7 f wrea faors oy € AR
99 €2 97 & 1 FRET AR oA @ s
& g TG g FfE faer s
# gy o afear A8 qgd 5 et
fFr@ T F agar g1 0, AR,
TEF HET W AAGA &1 A F9 feran
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| AT F 77 1T 8, ar e w el
afeat @@ Siw 7 §—Fmy fF gv awie
FT THA AT FT EAT F—IqHT
fFTaRImaad & foeg, gasiy
© Tl & & §9 § 7 & FUS 5% Aq1E
Q9 FATT &AT 59 W *t fgar my &
SERR gEL AT F LY FS, 2§ T,
gy FUE, R FUE, 1 FUS HT 13
O AT feur wr g ow 9w
F1 fad Gz w3q9 & fag fot ¢ 30
&¥ | Qo IR &qAT fIar wam g
e W gk et fafreeT wea F
gl & f* o8 suEn woar = 9=
| g g | A HEH F AL o
¢ fr fro afoig &, fow femw 9, a7
AT SATRT FE AT FAT 20 T,
UF 41F Fel A1 qHKAT & WX FF a8
T %S q WIS AT FH ST 20

SfFT Y @5 saAr ATereee §, o

FSH F FEAT DT TAGT FH fAwar
g, SUY gg oY IWilT TG AT AT gFAv
g oag aa@ s ¥gEm@ w0
= wTa & g9 fammar 1 a1 FEgn
fFar 9 =R foT ag I= 1 s
f% a7 ggTeT AR 9EE & /i) @-
M & fag 9@ S9rer qEmEnR s
g I GAF W OFEr W& g )

o9 § mor feure 90 & F AR
¥ guarsar | feure o g “arfeady
afsnr vagas——smqiieT e & ford
T gad oY A AR 0 0T M
& w0 faen € FfeT =0 S A & F
e @E &= gee fagem g1 @
g femiz 9 WY 2@ 99 #) 99§ N
<qar faar @ &)

g feqre do v Aifwy  feare
Fovwuga g iasdam g &
S MTEY TATHAT TET P AT #W
g T | A /A AT I qE A
3 FUT &8 A@ %° R fam
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[t Yo dTe mAl]
mar ¥ 9w fF ogE} S # 9 FOE
¥ qTE QY NI ®T, o FIT
v ATE Y& FATC T, © FUS &S
ATE 3 gL ®YAT AT ARE fI@r war
gLy A M @ AT 1 qEw
FH 3 FUL & AW R o fRar
o owa Fomd
2 PM F‘TG;fT e m f%f‘lm
. A S fm o
fagge oy a8 @1 9 & @FT
farare SamaT AET g & 7
77 feare 7o 1y &1 Af9T 1 ¢s
FOL 93 A 3 TAR T & Tg
feqre & af+q s9q § 1% qur W 3W
qreq &t G fmrmr ¢ | g feme

“Construction of New Lines-Capital
and Depreciation Reserve Fund”

Ffagg mrmgfaard , A wF
“This demand deals with expenditure
on construction of new lines and res-
toration of dismantltd lines chargeable
to Capital and Depreciation Reserve

Fund” qmr +ff 79 @rsw &7 987 faarr
2, A A1 59 A T AvEH FAE
g wre 7 fady A€ A3 FT I AT
IETT & ATIEERTE )

77 Fga 7 whiwm 98 & 5w
AT & a1 o (AT F7 97 FFg}
frar omar ¢ ag #aT 9% IfFw @ AR
fag o Y 98 IR FF 9 fF
qEraTY SITRT &1, & & AW F# WA
ST #7 Fgferaa g1 R ITHT 3T TFIT
FT oW faw 7 ww fogw & fag
TaT &Y A <@ WA § O R amr
e @sws 9@r 9T a1 W S
T, qGT F AT HT THATE g7 gRIT
TR grm F@r? oww fFoamr 4
AT HT g8 FfEaT g ar fRC FEr
TR TE F71 fww. 8 g ?
MAT AR FNEF gz Tty 3w
wET & A § fmar fF oaees 7Y

g & fFdr @A atew & w9 Ag
& o fomd 5 3¢ TR §F @ gn
&1 &< mreed &1 9 fegemn, faoq
AIZEET § 94 AW 9@ ATEA
qIy &9 wqaT fear ST &, a7 @
ATEA FT AT T § FAT AT
AT I F14T |

WG TG AFA 1 H1 W H FATIAT |
sar fF A9 @ & femwe Fo
L F TS A F faq @ @ Ay
uF G| Wt JEY faar v @ i @ww
H1% A% WG qT & TG THAT € |
I I R AT TEAHE 7O B
¥ g e @ & fag 9 ar iR
TITE AT 9, JAfFT I9E § ©F AY
qAT A gC § W FTE A% AT AZY
T € | foh TWYT F ATawET H AT
AT & SHHT AN 79 47 &7 ®r & A7
a1 AT Y § g FAAT T gAT § AFHA
AT 99 £ 31 W & AR ST 718 F fad
gifmfer a9 % g owi
ZTT |AT TE@T T4T § | §9%F  H{ATaT
o FTE T ALY T@T W4T §

oft &TTo Fro TWET (ITT IR ¢
a5 g AFT § )

st dto dto maf  afew ga-
frafor %1 &9 amr & My gaw fag
0s FATT ¥YAT QeYu—Yc F o §
¥ & S oo feur 9 @ 8

v wa faoamr 7 4 9y fawma
g fr sowaw F Wy s Am wT
gala 7@ fear o wr @

THT GATE SAF e 1 A T
At A e &1 s fear oar
I W AT FG A, IHET T 387
TR FEATE | S5 &g0 41 fF re
oA & 97 TE g 9 av agr
AAX &4 9T 9, & q2 @AT o3am
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g1 arug i fegea 2 &y wfew Ivw
aF M S favra @ A aE W
fF g7 ¥ofd &aa qT Fzfor a1 F:%
TAona Y AG § 1 @ 7 A1 B
& ofa e  F@aas a8
Fefar &7 &% 9379 g | RIS
FT GO @9 § FU9 ST a1 &
HF F wEA 9§ | O, T
gefrendt & Bt amlt & et g2
T g1 6T 39 agr 9w O 7@ faw
qEAT §, FSE AT R I Tg QUF
|17 Y 72 (At gendt & wnfs agr &1
SO @ T E ) wa I A g
a1 feg &= #T a7 & A9 @ T8
¥ g & amEds fx 9z SOF oud
T E A EE | 3gl § & AN
foer &1, afaar oo § @ qdlf et
FY graT oU® gy & | afermm &y S
g1 AT aEE ARd S AR
qfe aET 4G &, IAET AT FA Y
AT S R AE & 1§49 @
TF qIA gy A1 fF g s 49
FTRE | W™ ¥ oIgEr A
forerr W9 F qgEy A g 1 9T
A AT qgg AT HR TG GFA
g ATE A7, OF IF qWA IA IS AT
FT SARERT GHT 97 )
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(Fwg &7 w2 &9 §)

oq 7 uF oz 7 Y /W F37 arar
g | Al STREHE AT M7 I AR
g ¥ ghawfay =1 am W
s frarar war, Sfyw fev ot
FE FH AGT AT | FW AT 30 aE
FT g P Ag ug fr @I ¥ OR-
frg avd 7 faedy v are ST
a1e @ qy qeav A fewr s &, fow ar
A7 fAedt saraF U T HT HEA
g1 aw sy faedy o few wdw
g T a7 g A A fHavax
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g w1 faqa gady, s@d IF faegw
T R AT FE AH AL F WA A
FWLE GAT | WS F R 7 oG FE)
FTH AT AT, TV FET 97 F79 g1 787 41
agr & fogr AT 7 T {6 agr 39 59y
R g g wfgr, afex e ang
¥y &1 Fe g€ gar £ 39
e & g wrfgr &Py qar =
Tar |, Fw et fafaer mEw oA
saTa fear a1 f5 o1 vaee g, EFfae
T AOEAT 4, I TAfAET w19 A,
39 & fag w3 aren 1 w9 I
aufes 7@y 91 e gg g iE
IH A1 99 6T a8 F1 gH9 gE,
ar afs TRT§ AR A FET 91, SR
qrEg &1 G9ATET 41, 5 3@ ¥ 9@
F T W agr 7 IWIr A F
FE IR gEY g S fweEr
FiTg THaTE dT A1 9% @9 Wg TE /T
T AT AT @ H AL T werq LI
F #T & =T AT § |

IqE AT A A6 FA(AT A
TE G, qT IEN F@E AT A
F Aq9 A I 0N qrgd, oy
UFEeE Adaya agT wEE A
ST £, THFT WA ATAY & FEgA I FEA
frar a7 g1 f& ), 9w a9 @Y
ST T ATS FY W®F | qIAY I F AT
ag gu o gwad gfags oo gt §
f& s mar g qarv gz widfaRg
AT § TG YUY V) E) &, yTY aae
Fi 4 TF AT AT A NI FAGIATG |
dY GF THYE A WF T ) WK F
framr & gzdt 99 ot § Wl
A ggae gum, FF 99 qgav ar
FJIA F AR weEr A v
Z

(awa #Y & a9 )

Y g™ Et 3 S Sy

T 1 &g o s 7
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sft @to do wmAl: ar w1 faarsh
R4 4§, 9A% ¥ Fifeq fag?
Ao frarer gefafrgex aga fada
I AR T TR HATT IR A
gefufaeger ad fag 1+ adt @
g f5 awm gTad AR A W9E
femidqes & ST A 7 WA g1
g

Surt SANTOSH KUMAR BASU
(West Bengal): Mr. Deputy Chair-
man, I had no desire to participate
n {he debate but 1 feel that the
question may be approached from a
shightly different point of view from
what has been adopted by most of
my honourable colleagues in  this
House who have spoken so far. I am
entirely at one with them that the
grievances, suggestions and ways of
improving matters should be put for-
ward on the floor of the House in the
course of the debate for the purpose
of consideration by the Ministry.
From all corners of this far-flung
country echoes have been heard on
the floor of the House, in the course
of the debate, that various grievances
exist and require immediate remedy.
That is undoubtedly an  approach
which is legitimate, which is fair and
which is justly our due as Members
of this House. I think, Sir, that
adequate attention will be paid by
the Railway Ministry to all  those
suggestions and grievances which
have been put forward in the course
of the debate.

So far as West Bengal is concerned,

my esteemed and hon. friend, Dr.
Radha Kumud Mookerji, has very
vigorously and, at the same time,

very reasonably put forward a num-
ber of grievances which I hope the
Railway Ministry will care to look
into but I really intrude upon the
time of the House for a  slightly
different purpose. Coming from an
older generation, I shall pay my
tribute to the Railway Ministry and
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in which they have carried on so far.
Sir, my memory, if it does not fail
me, takes me back to the days of the
Montagu-Chelmsford Reforms when,
after a tour of India, the Secretary of
State and the Viceroy presented a re-
port in the course of which they
recommended a number of reforms
which, in the present perspective and
in the present context must be look-
ed upon as very poor indeed. They
had rejected the demand for com-
plete self-government and one of the
grounds was, if my memory does not
fail me, a very curious one. It was
solemnly stated that a country and a
people who could not e
entrusted with the responsibility
of driving a railway engine could not
certainly look forward to complete
self-government. The Railway
Department was considered to have
reached the high-water mark of res-
ponsibility and efficiency and it was
considered that it would be taking a
very grave risk if complete self-
government, with  complete control
over the railways, were handed over
to the Indians at that stage. Now,
Sir, in the present context, we can
look back to those days and realise
what a false and fatuous argument
was put forward at that stage. Our
railways are continuing; our railways
have not come down in a crash and
Indians have shown that they are
fully capable of running the railway
administration which has been hand-
ed over to them by their European
predecessors.  Sir, looking at the
various reforms which have been
carried out in the railway adminis-
tration after it was taken over by us,
looking at the immediate background
of the war-time conditions where
railways were running in a fashion of
which any civilised country would be
ashamed, no doubt on account of the
war conditions—but that is an
immediate legacy which our Railway
Department took over when it came
into existence as an Indian national
concern—taking the whole matter
against that background, are we not
justly entitled to be proud of our
performance so far as the rai'way
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administration is concerned? Sir, T
am not holding any brief for the ,
Railway Department, but I would |
beg of my colleagues here to take an |
overall, comprehensive view of the {
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entire situation having regard to the
existing conditions when they  toock
over immediately after the War and
the way in which they have faced \
the problem while at the same time |
struggling to get along the way of |

progress and development, in tune
with the gigantic efforts in the
different spheres of our national
activity. In that context, in that

perspective, should we not be proud
of qur performance, of the perform-
ance of our countrymen and of the
Railway Ministry? Sir, it is true that
there have been many  accidents on
our Indian railways in the last
several years but, at the same time,
we must remember that the Railway
Ministry is quite conscious of the
feelings in that regard so much so
that my hon. colleague, the present
Railway Minister's predecessor went
to the length of laying down the
reins of his office as Rai"way Minis-
ter as a result of a railway accident.
That is the kind of responsibility
which should, I think, be an example
to others in our country. As regards
the present Railway Minister, every
critic in the House has paid his per-
sonal tribute to his ability, sincerity
and accessibility. I would, therefore,
submit, Sir, that while we make and
legitimate'y offer criticism and venti- |
late our grievances, we should, at the
same time remember the background
against which the present Ministry is
functioning and also, at the same
time, recognise the efforts that have
been put forward by the Railway

Department for the purposes of
ameliorating the conditions in our
railways. It is all a question of

approach; it is a question of sympathy
and of understanding the difficulties
which confront the administration. In
that perspective, in that light, we
should accord our full support along
with our criticisms and suggestions.
We should give our support to the
great efforts that are constantly |
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_ being made in this regard to improve
. passenger amenities, to ameliorate the

conditions of the railway employees
and to introduce safety measures
which are at present obtaining in the
different parts of our country.

With these words, Sir, I support the
Bill.

sft Miftgewr  fasmasita (w7
g3 ) (A HERY, H Ag9 &
@ fgtaw I | gEfA9 qWg T @
g, #ifF grea ¥ W3 F yared &
fawa & F1 AT gE€ 0 AF
I ALY 7, WY K
qdr A A wgad g % s® qw A ey
g v % gw e €9 g9 o @)
ST Tod 4, WS gH T FT GTA
TET IATRE | I8 & & fa7 us
qEEEAA gITE | qEAd |9
F1 a8 foaar a5 garm § w7 foaat
T FwAT 3R &, vEa) Bed gu
Fg1 STasarg f& o=z 4y
W 1 1 frar 1 3T § AR fergemr
F AWM A o YgAT T o awg
HATT §, WA W BT g it
% fad a8 uF T F) oam g
Afai g AT gmam A ST § 1 W
T &g o gl B 99 Yy F WS
FAR A ATAEAT FT, q FAA ST
WFE W SR AAEE gE & [
arfed, fawg STef ok gasar T ¥
garqqd 97 wfmE g, a8 Trafas
g Ak S dr g

9 F5 0F I qAt g, famay aew
I M SET ST AwfeR av o
ST & UF 99 qg X Ag Wik fF
TR Sva Y g & fad s
Fga fema ST 3w T A 9gma
A g 1T s B o e &
faa o7 & zoar faemy wnfed | wfax
LA IR I B ot i
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[t wdigen fawmaiia)
IR 9T FWT HF T9F §, agi
3% fas wmm wgt o wmm ? gy
# g% g7 3T A4l 97 IICHT
¥ fqq TT41 ¥ A ATATE 1 qE TAAT
nitEed? A (wATT § a1 FEr e
grelt 7§ fawaar § 1 YT A
#Y qET I ITET § 1 Wi@AT 7
R ST RIET 6T 3, S 99
AT 3979 F (A7, 3T Ay 9AT ¥ faq
waar frsaar arfgg | gw 3w wvowfa
¥ fag 99 9% FRE@M G § A7
IqY A 'UAT W@ §, aF T4 FT €N
FhaIfieqt T @ F7 fgar @,
At 3 F s faw TwT 7 Fr A&
mit 1§ THRATY AGHT A OgIATH
FOA FT TR AT TE JF IEAT WA
7g A & f @y F1 AT e gW B
agwd ¥ sRmial # faar d W gad
W& I el & fod gg WA
918 |\ EWAwm A vAfa & fag oy
q3 FREE @GS a3 § AT FrAA
ST R E WU GH AT BT FAANE
F G faar & a1 Frag ey 27
FANT 979 9 3§ GIT T AL HET
¥ guT? I A TUW S & @A
F G SOAT AT WO/ T AT
F fgems § f foaar sar ey samr
¥ dgr T €, a7 w9 3T FHATAN
# f wwm fear 9@ 1 24U A wE
g & fF @ #) s E E Ak
suTey AT AT AfEd, arfw gwil &
F R U 9 SE A 9§ ST
a5 |

7g 9€1 | A A § F e
F1 gafa s fagvrm & fag a1 W
ST &9 @R | I a9 T TARa
A G A ST ude gET § SEw
AT WE T EE AR Ewr A
o I FH WF W uG ¥ gmEr
gEET 4T gE | "H 39 Gav H
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O F F AT R FEE | AT
fa A atg W= aE IR A
YA TF WO FTAEH WG | Wy
YRI FT AT I/ AT E WX UG 0
fozrer o/ & 1 wer W fa@mATy,
FEAT, FFT FR NS F o7 0wz
3 afaw &Y 7eg wERg & 1 Wi
I I VT FT AT E, qET 9L q
SEl & FE 3T JH HT ATIRAFAT £ |
§ fafqee aa #1 =19 = @ Fr
oI feamr Jgar § fF 7 = Fgf
aHY W fF o v #1 e2e fami-
AT §TU FHET AT §, W@E O HAT
wgRY A FAAT §,  IAA wR A
AR W w HEEEA §, dw
FEE AT R FrERAEAT § I IGHT
T ART AN AR IETE | |
FrEAR ¥ AT & XA FgAT AT

g T oS faar g osew ad
MEGFE 1 a8 oF aT foma
THT SO § | AR 9T &g W

H/AT g EHAY §, qG U Aga AH
agt g% § fFw ag zomer @ er
SEECIEI O C I I 2 B
il aF &9 48 W ogET &)
BW I A AT AT T g F FI
safa s #x ar @ & 1 T AR
I & 19 S X9 wred e
oA ATl A, § gEm w¥ar g @9
fafeY Sw e &1 S A HquA g
# ZFT QU KT | qF QU HRT E
for fafer aeg swam & SOy
& |

A& H I, I, T R
FETATEA e T § g g4 § |
IH FY TR § ZA9H |G WA G
g1 w@E AR A awar § fr
gifiz  difere @7 & w2 =ad
AT E | A § W HF
quT 9T qE AdT € 1 a9 9T 9E
qE g, A FE R B =0T WAt |
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4 guaa g 6 oz G A g R gee
21 ey & 3qifF dee A &0 3 Ansd
TEET G FE AW of W& | T
ATEA] T AT g6 qY agd @
g AR A FAT g fF g SawH
Seg A WO WG G AGIAN | W
wga o f& uF oo @9 g, WY
Iawl g gase  ( full fledged)
vy a four smr, & WwE B agd
HTAEAT 21 al § AR Y agq wrER
g1 a5 § | qAT-FET A3 W qgd
¥ ooay e g s f& a@w
TE § WX I @ F oagy w9
s ST 2 | 5 ) ¢
qEF SARTEETE | WA T &IAl
F1 G 9AFE LyT a0 far 9w, a
(9 FY WY qgq WREAT g JEA HIK
TWIE A W A FE T AT AG
faar 1 AF T owwT & fE Yew
fafey @ ar@ & AR wEw AW
N foma e @ sraraft @ &
g, 9% A AT qF |
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TF AT FT W A AT AW A
gAY ATEaT § WX 98 F1g FY A4
Fgaw g1 FE AW A qF qaTAT §
foF 9 Framrare AT S faiEr
Fra> AT FAE | FREAT IqF
IO w29 gAT Afgd | AT enw
¥ 9gd I I d|E W@ AT
ML T 7= fox R @ T F A
§ AR mEEe #IW § ag a9
WET 1 ®9 g dv e 3Er §,
AN F =0 AE AT AT gAY F o
A% & W@ F FOAT ART WY
el STET E

Y mgmaw &t o faew far
£ 1

At Mfigsm  fawgadta -
A2

9
W AW § Yo fawm #y
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& FEATE A [FRET FT A0 |
oifex 98 39 1 gfag | §W ae
g fora o2& § fF T 50 geafa
e 1 geafa g, saET fewom w1

aqal T I FE T I F
TEWE | Tq T H U AT AT a7+
gl W ag W g R e
ST g g9 AT @I E, TR 98 W 6%
AT I F FH T ATHF 497 fRar
ST, QY AT g9 ®T ATIREFAT
T8 93 M 1§ WA faf) w1 oaw
9 ah feemar |t g fF wer w3w
§ AT F@ P F A 8w
9 IR 99 | WL 7 QAT FT AT
9T 9 AT FT 41 @I A K AT
R W A g amad a1 g A
9 AN FN wrEREEdar ag T |
7H IR § fr tod fafesy @ aw
& WX TIT5 N A

T § wfqW AT FEH HYAT NGO
AT FIAT § | @9 Ay Iufy A
T ¥q9 wifas a1 ATERiE 3fer ¥
gfee & o mar wifed  sHASl A
TH ZW A W # b wefaw gfe
& favam 51 | Stgl #1E mTAEAY F1 afeg
AT a1 At Y g 39 dard | ofew
F FATY AR AT F9F GefaT gfee
¥ & g afewr woefas ot migw
gfe ¥ f Wi w1 fwma Fear &1 SR
oI A A g, a8 Tweas gfee
¥ TA G TEY F | THA STTRT
&9 AT, Y FE g9 AGH | TH G

- yewRw 1 fewn §, W@l wifew

gfee & W@ w1 1 wrEmEE g
Fwifs Q€ #agi gATwr A9y g
Fifs 7T 38 G99 IIX WA N OF
SIS TEHT OGN At § | AN
7o ot § i fafaees aee e 2w
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F g ared W & fag @ e
TedY &R, [MIfE IEIT AT q_T FT
3T g7 ARG ST € | WY &
Er o 39 ar fagr, wew saw,
o FF W &7 F@A GEIAT AT |
@AT FEE 4 o9 AW & QU awed
F@T E

s g Ao FTEY (IW) -
sy, |3 F AIXHA g FgAT 9T,
T TF FHE | FEOE FA | HT
T AT 4TfEd, @ AR 9 4 §9
FEAT AGATE | @S WG F AR F
§ g8 ¥gm 5 ww av I3y 9efa
gf & oot g agl IR OE
TN WS €T § A FE & AW agq
qFATE Io10 § FifEw 98 TF 9T AW
g ®OF «q at@ A AT SGIT FT
qEX g AR A ST W & Y
g Y e I FLEAT E, IAY AW AW
£ IgT qTAE WA § | A5t wa faw
f WA g | 9 gm QA IR
a feurddiz ¥ #ivax fast a9 & oo
gdrer &Y, AT &, q7 W Wi aw
Tg FH TG gAT | gEfAT FrAEE
¥ AW agd q3AE S ¥ | 4g |
@ warfed & et A T@AT =1Ear
g\

g arg 7z g fF uAlgaw am
e AR WM 9| & fad oReT
SHIT & | g SR ¥R 9
q SRE § IR Iq S A andy WY
wfes arEE T E | SRET AR
¥ uofrfad § @ W w98 WE
= & wefefd & &) w=w
agl & el fFaAr g oy €
Ig ¥ &7 A8 A%t | AY IaAT JEeE
£ gt wivna agt & @w onft Wi
®E
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FATEAN-AGT [T FY AT FH
&1 Fafaer # w1 Y, Bfaw ag gEI™
¥t aw g TR A § & 3 W
AT | A A H A T EgT HIe
HT qEqT & | T T AW ALY Tl
UHT 4 gEwATE | T ag § gAiRew
S RN Yo oW oy, 9 oY
FITEH F F\A a5 )G vo ATTH
FAE | aE FH I o G ALY g,
F QU NN, WA AR Fg Y AT
"I qeEar |

WEF AE G G AN F ILH
Fg, a1 Fgr qga & ¥ g1 AW
AR I VI & | FE @ &
HGHT [T FT g & Al G987 Hqiar
g foma wemr garg = e
FET T §, e agt A% TqAH
TEHE ) TR F N Al q
ST FY 4 SfRT it W Tg O wE
g5 SEIatg Y AT e v g
UF g3 arg 98 § [« gardeEE §
oF E faw AT (9@ ge%) &, faw
WA ggE FE IO §  FATHEETH
FAR & A9EF & WX IET § q9
T HKR AG § | S TS ;T g, av
Y, FTX A G I@ & ATl F1 a8l
AT qgaT § | Y, Ro  HR &P
oz qgi & A F ST qzAT § 0
fefge ooME & 9ER ©F WE
RIAZ | Fg g 3 F9W F ol
F% A fopgT F @wi 4 AT A
A, OfFT o aF T o W g
W § 3 & T W @Al & AL
§ % oY 9ga g e L Al &
¥4 fafaedy ¥ T T =T §
TURT S 98 g7 S & &, qE
q wmmar g
THE MINISTER ofF RAILWAYS

(SHRI JacswanN Ram): Sir, it will
not be possible for me to reply to all
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the points that have been raised here, Route mileage
during the short time that I have at Per 1 lakh of Per 1,000
my disposal, but I will try to meet population  sq. miles
allv th.e major points and questlon.f: of | Madras . 7353 43930
l1131'1.nc1lee which have tb:zsn ra;x:e;g Mysore . 8-644 22-634
ere, may assure a e . . .
outset that ali’ matters and questions OI‘IS.SB. ’ 57722 137935
relating to local grievances and P ufx)ab : 14:373 48:896
demands will be examined in the | Rajasthan 207293 24°472
Railway Ministry and suitable action | Uttar Pradesh 8:466 47°200
will be taken. Where it is felt neces- | West Bengal 8:467 63-387

sary, I will try to send communica-
tions to the Members concerned also.

If T were to broadly divide the dis-
cussion, it would fall under four or
five heads. One is regarding develop-
ment of railways in different areas.
There is no denying the fact that in
many parts of our country there is
necessity for having construction of
new railway lines in order to develop
those areas.
ed some figures—it was perhaps Mr.
Basappa or somebody—to show how
the route mileage in this country
compares with some of the advanced
countries of the world. I have as a
matter of academic interest for
myself, worked out certain statistics
of the route mileage of railways in
this  country as running through
different States and it would be
interesting if I were to quote those
figures. Sometimes questions are
raised that more attention has been
paid to the North and not to the
South, or there has been concentration
of Railways in certain States and
not in others. I have got the statistics
prepared on two bases—on the basis
of route mileage according to popu-
lation and route mileage according to
areas—and it would pgive some
interesting reading if I read it before
the House.

Route mileage

Per 1lakh  Per 1,000

of population sq. miles
Andhra . 8-979 26-562
Assam 12:030 12-798
Bihar 7-892 46 432
Bombay . 13092 33020
Kerala 3447 31-984
Madhya Pradesh 11660 17787

One hon. Member quot-

Then there are some minor States
where practically we have no rail-
ways. These figures give some
interesting reading. In some areas as
related to population we have a larger
percentage of route miles; whereas
in some areas the percentage as
related to population may be very
high but as related to the area the
route mileage is very small because
a State may be very large in  area,
but it may not have so dense a popu-
lation as any other States. But, if
hon. Members will analyse these
figures, they will find that the charge
against the Railways that more
attention has been paid to the north
and not to the south is without any
basis. As I said, there is demand
from different areas and there is the
necessity for the development of
railways in many parts of our coun-
try. I have said on a previous
occasion—and I am simply repeating
it—that the resources at the disposal
of the Railways as provided in the
Second Five Year Plan are not such
that we can think of undertaking
construction of new railway lines in
any appreciable measure. If our
position improves and if more allot-
ments can be made to the Railways,
of course, they will be always pre-
pared to undertake the construction
of new railway lines in areas where
they are most required.

This leads me to question of
material position. It is not only the
monetary resources that stand in the
way of the development of the rail-
ways, but also the material position—

the shortage of track materials and
‘ construction materials, both these
things, are confronting us. The
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[Shr1 Jagjivan Raml]
House 1s aware of this Some hon
Members put that question very
directlv—how we think of implement-
ing the Second Five Year Plan 1n
view of the known shortage of track
materials Sir, the most mmportant
material required for the construction
of railways 1s iron and steel and the
House 1s aware that our couniry 1s
short of wron and steel We have to
depend upon 1mported material
There were difficulties 1in  procuring
them and therefore, we decided to
send a small mission i1n order to pro-
cure 1ron and steel materials I am
glad to inform the House that the
mission  has been successful to a
very great extent I will give some
figures mn order to indicate how far
the mission has been successful This
emboldens me to assure the House
that we are reasonably in a position
to say that we will be able +to
implement the Second Five Year Plan
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Our requirements tll the end of
1959 of rails of 90 lbs, 75 lbs and 60
lbs were 281 thousand tons and
orders have been placed for 284,000
tons Our requirement of 50 lbs
rails was 49,000 tons and orders have
been placed for 22,000 tons One
hon Member enquired  whether
Japan has been tried There was
only one quotation from Japan The
large manufacturers there are not
interested in this section of trade
But we are trying some other source
and we hope we will be able to
procure as much as required Fish-
plates and bearing plates require-
ments are 27,000 tons and orders
have been placed for 25,770 tons

Requirements of plates for wagon
building are 25,000 tons and orders
have been placed for 20,000 tons

Requirements of pig iron for sleepers
are 175 thousand tons and orders
have been placed for 130 thousand
ons We have purposely not placed
srders for our full requirements
>ecause we are hoping that our own
Jlants will come 1nto production by
hat time and may meet our require-
nents Requirements  of steel
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I sleepers are 2,92,000 and orders have
been placed for 40,000 Here also
we are making further efforts There
are certain duferences 1n  the
specifications from a techmical point
of view They are being examined.
So, on the whole, the position of pro-
curement of wron and steel require-
ments 15 quite hopeful Therefore, 1
say that the mission has been success-
ful and we reasonably expect to
mmplement the Second Five Year Plan
so far as the Railways are concerned

In this connection, we come to the
question of wooden sleepers also I
have been emphasing the use of more
and more wooden sleepers 1n place
of iron and steel sleepers And we
have already changed the percentage
of the use of wooden sleepers

Surt R P N SINHA (Bihar)
cause more accidents

SuHr1 JAGJIVAN RAM No 1t does
not make any difference in strength
I am told by technical people that 1n
foreign countries they use  more
wooden sleepers than steel sleepers

And

Dr R B GOUR (Andhra Pradesh)

In foreign countries, the speed of
trains 1s much less than ours
Suri JAGJIVAN RAM ‘Much less

than ours’ 1 think the hon Mem-
ber will realise and appreciate that
also

My friend, Shr1  Himatsingka,
raised the question about  wooden
sleepers and some other hon Mem-
bers also raised the same question I
have been taking up this
matter with the State Governments
Recently when I had a conference
with the Chief Ministers of States, I
took up this question personally with
them After that, I sent the Timber
Adwviser of the Raillway Mistry to

several States and the response has
been very encouraging We are
gomg to get something more than
what we got 1n past years We are
trymg 1n foreign countries also
Here, I may make 1t clear that the
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resources of our forests are not such
as will meet all the requirements of
wooden sleepers for the railways.
And 1n any particular year we will
néver like our forests to be denuded
so that in future we will have more
difficulty So, we have always to
proceed on a rational basis so that
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the forests are not denuded of their
wealth Therefore, we have to
import some wooden sleepers also

and we are trying foreign countries

Supr H P SAKSENA
Pradesh) Have you tried
Andamans for timber?

(Uttar
the

Serr SJAGIIVAN RARL
sent our officers there They have
also explored the possibility of
increased exploitation of the tiunber
in the Andamans We are ftrymng to
use different species, not only the
species which we have been using
up f1ll now, but some other species
which are regarded as soft We have
established a few treating p'ants so

Yes We

that, after treatment, we can use
them for the purpose of sleepers
So we are exploring all

possible sources of hmber supply.
We are trymng to expluit more and
more of the unexplored forests either
in Asgam or in Andhra and Madhya
Pradesh or in the Andamans. We
are trying other countries also for the

import of wooden sleepers. So, all
these steps taken together will meet
our requirements and I may agamnn

repeat that we feel that we will be
in a position to implement the targets
laid down in the Second Five Year
Plan

Now I come to the question of over-
crowding My friend, Shri Amolakh
Chand, was very critical of what I
sald i1n Bombay that I do not expect
to reduce overcrowding considerably
during the Second Plan period. Sur,
I do not want to promise something
which I feel I will not be 1n a position
to achieve We have provided in the
Second Five Year Plan on an average
for a 15 per cent increase 1n passen-
ger traffic, 1e. 10 per cent. on broad-
gauge and 23 per cent on metre-
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gauge, leading to an average of 15
per cent During the first year of
the Plan there has been an increase
of 6 per cent Now we are left with
9 per cent for the four years of the
Plan, and with the implementation of
the various developmental plans in
the country there will be more and
more travelling by our citizens.

Dr, R B, GOUR By ncreasing the
tax you will be reducing the traffic.

Surt JAGJIVAN RAM There 1s no
indication of that So, I do not
expect, Sir, that there will be any
appreciable reduction 1n overcrowd-
ing. But that does not mean that
efforts on the part of the ralways o
reduce overcrowding, as far as possi-
ble, will cease We are constantly
making efforts by whatever means at
our disposal to lessen overcrowding,
as far as we can, and I have initiated
certain measures by which we can, to
some extent, expect to reduce over-
crowding

In this connection, Sir, Mr.
Mukerjee raised the question of din-
ing cars I may at the very outset
assure him that it 1s not on account

of any loss 1 the catering
department of the railways
that I am  thinking of reducing

the number of dining cars As a
matter of fact dining cars have never
been paying either in the hands of the
department or in the hands of the con-
tractors But I find that on many
sectors these dining cars are not fully
patronised. If they are not fully
patronised, there is no use in wasting
that capacity, and therefore I want to
utilise that capacity for the third class
passengers I have decided to replace
dining cars, where they are not being
fully patronised, by third class
coaches I may tell the House that
one dining car will give me an addi-
tional capacity of nearly 125 seats.
That will be some relief from over-
crowding. In the same way, Sir,
about the air-conditioned coaches,
where the air-conditioned coaches are
not being fully utihised—when 1 say
‘not bemng fully utilised’, I mean that
they are not utilised even to the
extent of 40 per cent —I propose to
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discontinue them. Then, Sir, we have
increased the number of coaches, and
I have already ordered the Railway
Board to examine the question ot
running a second shift in the Peram-
bur factory and also in all the work-
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shops wherever it is possible. In
addition to that, we are trying to
create additional track capacity so

that we can increase the number of
trains wherever possible or to have
more coaches, and where the track
can bear it, to run trains even with
two engines. So, these are a few
steps which we propose to initiate in
order to reduce overcrowding. But
all the same, 1 want to repeat it again
that even after all these measures
have been taken, I do not see any
stage during the course of the Second
Five-Year Plan where I can reason-
ably say that overcrowding can be
completely eliminated.

SHrI R. P. N, SINHA: On a point of
information,  Sir. What  about
saloons? Are they also going to be
converted into ordinary coaches?

Surt JAGJIVAN RAM: I am coming
to that. My hon. friend will have a
little patience. Perhaps my friend
forgets that saloong like dining cars
and air-conditioned coaches are not a
regular feature in any of the Sche-
duled trains.

Surt H. D. RAJAH (Madras): Do
you propose to abolish the air-
conditioned coaches altogether from

the railways?

Surr JAGJIVAN RAM: My friend
perhaps has not followed me. I said
that where the air-conditioned coaches
are not fully utilised—and when I say
‘not fully utilised’, I mean that they
are not being utilised to the extent of
even 40 per cent. of the capacity—
they will be discontinued. But I
may assure him that there are quite a

[ RAJYA SABHA ]
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utilised to the extent of even 25 per
cent. and I therefore feel that there is
no necessity of continuing those air-
eonditioned coaches, and 1 will replace
them by third class coaches.
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Then, Sir, in this connection comes
the question of the officers’ coaches,
Let me remove the misapprehension
that they do not have any saloons.
They are the officers’ coaches, and 1
feel that in some cases they are indis-
pensable. Officers have {0 go for
supervision; they have to go to super-
vise works; they have to go to places
where there are no rest-houses, no
Dak bungalows, no hotels, no habita-
tion and nothing of the sort. And
they have to stay there for two days
or for three days and even for longer
duration and they have to work; they
have to have a small office and they
have to have their cooking arrange-

ments.

Surr B. K. MUKERJEE (Uttar Pra-
desh): Very rare occasions.

SHrRr JAGJIVAN RAM: Well, they
are not rare occasions; they are very
frequent. And in these circumstan-
ces, Sir, I think it will not be a prac-
tical measure to stop the use of all
officers’ coaches, They will have to
be continued. But where we find that
they are in surplus, certainly I will
stop them. But I cannot say that I
am going to replace them by third
class coaches, because they are not a
regular coach in any scheduled
tramn. If however, they are in sur-
plug for the purposes of the railways,
1 will convert them into third class
coaches. Sir, more than that I cannot
say about overcrowding.

Then, Sir, a question wag raised:
When there is overcrowding, why are
you issuing concessional tickets? It
ig a very pertinent question. But, Sir,
~e have to continue these facilities,
pecause these concessional tickets are
.neant for certain categories of pas-
sengers, for example, for students etc.
vur country, Sir, ig a vast country
wil a variety of customs and langu-
uges, and a number of developmental
works are going on throughout the
country It is desirable that our
people from different parts of the
country should come to know the
whole country, if possible, and they
should see how tremendous develop-
mental workg are taking place in the
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country, Therefore, occasionally we

do issue concessional tickets for these
purposes. But, of course, I have
already asked the Railway Board to
issue orders to stop the advertise-
ment about these concessions. We
have to give concassions for certain
hill stations. I may tell the Houge
that these concessions we are not
issuing for attracting traffic to the
railways, but we are giving these con-
cessions in order to attract visitors to
the hill stations. Many of the hill
stations have been deserted and there-
fore we have to think of something
by which they may get—not, of
course completely rehabilitated, but
they may get—some income, and the
tourist traffic does provide something
so that the hill stations may subsist.
So, it is with that view that we are
issuing certain concessional tickets for
visits to the hill stations. And then we

cannot ignore all the festivals and
festivities. ~The issuing of these
tickets serves many purposes. Many

middle class people’s families stay in
different parts of the country, and
they have occasions like Dussehra and
Diwali to visit their families and
their homes. And perhaps, if we do
not issue these concessional tickets,
many of them will be deprived of the
opportunity of visiting their families.
So, these concessional tickets have
their bright side as well.

SurrvMaTt MAYA DEVI CHETTRY
(West Bengal): Are you considering
the question of issuing concessional
tickets for the hill people to come
down to the plains just to exchange
their jdeas?

Sarr JAGJIVAN RAM:  Perhaps,
Shrimati Maya Devi has not seen in
the papers that I have reduced the
inflated mileage of the hill sections of
the railways. The hill people of
Darjeeling can come and see Naini
Tal and the Naini Tal people can go
and see Darjeeling and on the way
they will also see many places. They
can travel with these concession
tickets and see the plains ag well as

o . #92 hills and compare whether Darjee-

1ling is more charmful or Naini Tal.
42 RSD—6,
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Related to this overcrowding is the
question of punctuality. It is an obvi-
ous fact which I need not repeat that
whenever density of traffic increas-
es, the speed comes down and punc-
tuality is affected. But apart from
that, there are several factors which
have been affecting punctuality of the
trains, and the most important of
them is the engineering work going
on in the various sections of the track.
On account of this we have had to
put some speed restrictions. But I
am taking the House into confidence;
I am myself not satisfied by this
explanation that delays are only due
to the engineering work on the track.
I am pursuing the question and will
see how far we can improve the
punctuality of the trains.

Surt JASPAT ROY KAPOOR:
Sometimes the traing start late even
from the starting station.

Serr JAGJIVAN RAM: That is
because some other trains have come
late there, and that again leads to the
question which several Members have
raised of one train coming at the
outer signal and the connecting train
leaving the platform. It is within the
discretion of the station staff to detain
the trains for ten to fifteen minutes
in such cases, and I will again ask
the Railway Board to issue necessary
instructions. In such cases staff
should exercise some commonsense
also.

3 p.M.

Panorr ALGU RAI SHASTRI: That
ig a fact.

Surr JAGJIVAN RAM: The ques-
tion was raised about the regrouping
of the railways, and Pandit Kunzru
referred to the Corruption Enquiry
Committee’s report in which they
have suggested that a high power
committee may be set up to go into the
question of the regrouping of the
railways once again, This question
was examined during the time of my
predecessors, and Mr. Lal Bahadur
Shastri perhaps made a statement in
this House and that House that it wase
not proposed to set up such a high
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power committee. It is too early for
me from what I have seen of the rail-
ways during the last six or seven
months to say anything categorically
about that. I think there is much
scope, if not for revising the whole
system, at least for rationalising it.

Suri H. N. KUNZRU (Uttar Pra-
desh): What does he mean by the

word ‘rationalisation’ in this con-
text?
Surr JAGJIVAN RAM: It means

that certain ‘sections of one zone may
be transferred to another zone.

Surr H. N. KUNZRU: Will
lighten the workload on the
ways?

that
rail-

SHRI JAGJIVAN RAM: If it is done
on a more rational basis, that might
perhaps lighten the work to some
extent. What I said was that I do not
want to say anything categorically
about regrouping, but what I have
decided to do is to examine this ques-
tion of rationalising some sections
between the various zones for the
present.

Surr B. K. P. SINHA (Bihar): Has
regrouping anything to do with cor-
ruption? How does this form part of
the termg of reference of the Corrup-
tion Enquiry Committee? What has it
to do with regrouping or the zonal
system?

SHrr JAGJIVAN RAM: One may
stretch it to say that it does. The
hon. Member may refer to the report
of the Corruption Enquiry Committee
and find out whether it was within
their ambit or not. Because reference
wag made to it during the discussion,
1 thought it would be better to men-
tion what I felt about it.

Surt H. N. KUNZRU: What does my
hon. friend propose to do in the case
of the North-Eastern Railway? What
rationalisation is he going to bring
about there?

Surt JAGJIVAN RAM: In that case,
the decision has already been taken
to create a separate zone.
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SHrI R, P. N. SINHA: Notwithstand-
ing public sentiment.

Surr JAGJIVAN RAM: Therefore 1
did not refer to that. The North-
Eastern Railway case i3 a separate
case by itself, a special case by itself.
North-East is on one of our most
important frontiers, and the area there
is a difficult terrain, and therefore
requires constant attention. Therefore,
it has been decided to create a sepa-
rate zone there.

Surr B. B. SHARMA: So far it has
been receiving the least attention.

SHR1I JAGJIVAN RAM: I think even
the Railway was not very particular
about all the works which the hon.
Member referred to. What we pro-
vide in the Budget is based on the
demands of the railways, and if any
particular Railway does not feel the
necessity of increased demands, we
cannot help it,

Surr B. B. SHARMA: It means that
the administration is defective.

SHRI JAGJIVAN RAM: Therefore
we felt that more concentrated atten-
tion was necessary there, and we
have decided to have a separate zone
for that I do not think there hag been
any step-motherly treatment towards
the North-Eastern Railway. As a
matter of fact, if the hon. Member
will again go through the figures in
the Budget for the last two or three
years, he will find that every year we
have been spending three, four or five
crores for the North-Eastern Railway.

SHRI R. P. N. SINHA: The adminis-
tration does not improve. Spending
money alone will not do.

SHRI JAGJIVAN RAM: There have
been, during recent times, a number
of accidents, and we are very sorry
that lives were lost in these accidents.
When density of traffic increases, it is
a matter of common experience that
the chances of accidents increase, but
I will be the last person to advance
that as a reason, as an explanation,"
for the accidents in recent times. But
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I was looking through the figures of
the accidents of the last few years,
and I find that the number of acci-
dents has been decreasing progres-
sively

Surt H N KUNZRU* Will he tell us
what the raillway authorities regard as
accidents? Will he enumerate a few
of these 1tems that are regarded as
accidents by them so that we will be
able to understand whether what we
mean by accidentg 1s the same as what
they mean by accidents?

Surr JAGJIVAN RAM: I was com-
ing to that I do not want to confuse I
am talzing of accidents where passen-
ger trains have been involved and
there have been casualties Let me
make 1t quite clear According to the
railways, even a mnor failure of the
engine 13 regarded as an accident I
am not talking of that I am talking
of accidents where passenger 1trains
have been involved and where there
have been casualties Even i1n res-
pect of such type of accidents, there
has been a progressive decrease dur-
ing recent years
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Dr, R B. GOUR: Decrease 1n acci-
dents and increase in loss of life I,
that so?

Surr JAGJIVAN RAM No But
again I will say, that does not give
satisfaction to anybody; so long as a
single Life is lost by an accident, it is
cause for concern to the Railways to
see how far we can eliminate that
That 1s my attitude in this matter and
therefore these comparative flgures
and statistics do not give me complete
satisfaction It will be the constant
endeavour of the Railway Ministry
and the Railway Board to see that as
far ag humanly possible, we take all
possible measures to minimise acci-
dents In recent times, there have
been a few accidents and the causes,
I find in most cases, have been human
fajlures We have been {rying to
strengthen the supervision and to take
action so that the chances of human
faillure also may be reduced I am
not quoting these figures of the acci-
dents but when I look into the figures
of various categories of accidents, I
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find that the number 1s progressively
gomng down. I may request Pandit
Kunzru to examine those figures
because these are all published figures
and he will himself find that the num-
ber of accidents in the category that
he refers to hag also been going down.

Then complaints have been made
about the failure of lLight and electri-
city, non-working of the fans, no
water in the lavatory, the lavatory
being very small, and sanitation not
being very good Any administra-
tion will feel ashamed if there are
constant complaints to that effect. We
have been constantly taking up this
question with the wvarious Railway
Administrations and I am going to
have a conference of the General
Managers during the last week of
this month and I propose to draw
their attention and ask them to take
some effective steps to see that occa-
sions do not arise for such complaints.
There have been such complaints and
I don’t mean to say that these com-
prlaints are without justification.

Sunt J S BISHT (Uttar Pradesh):
There are some Deputy General
Managers appointed to look after the
complaints, 15 it not?

SHRT JAGJIVAN RAM: As a matter
nf fact we have some special staff for
thi, purpose We have already pro-
vided even running staff to lookafter
these electric connections and things
hke that but in spite of that it must
be said that they have not discharged
their funct.ons properly and there
have been occasions for such com-
plaints.

SaaH MOHAMAD UMAIR (Bihar):
Under whom that staff is working?

Surr JAGJIVAN RAM:
make it a secret. It has been my
experience also on some occasions
when I have travelled as a Minister
in the First Class or even 1n the
Third Class and I have experience of
the Third Class even because during
election days I had travelled in Third
Class

Surt  BHUPESH GUPTA
3=ngal): How do you find it?

I will not

(West
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Surr JAGJIVAN RAM: Again ques-
tions have been raised about the con-
struction of some stationg or some
platform sheds and things lixe that.
As I have said, I will get those ques-
tions examined and will see that
wherever possible, those amenities
would be provided

Surr BASAPPA SHETTY (Mysore):
What about bridges at railway cross-
ings?

Sart JAGJIVAN RAM: We should
not forget that we have been facing
shortage of building materials and I
nave already issued instructions that
all such works, where any appreci-
able quantity of cement or iron and
steel is required should be avoided
as far as possible but we should think
of alternative materials and try to

provide amenities to the travelling
public.
Then we come to the question of

bridges. We have a formula for the
construction of bridges underground
or over the level crossings and accord-
ing to that formula a certain portion
of the expenditure is borne under
certain conditions, by the Railways
and a certain percentage by the local
bodies concerned or the State Gov-

ernment. We know the flnancial
condition of the local bodies. Whe-
ther it is a municipality or district

board, it is very bad and therefore
in many cases they don’t find it possi-
ble to meet their share of the expendi-
ture. In that case it is expected that
the State Government

Sarr DEOKINANDAN NARAYAN:
What is that share?

Sert JAGJIVAN RAM:
25:75.

50:50 or

Surt H. D. RAJAH: Whether it is
the municipality or district board or
the local Government, it has no mean-
ing when we pay all the bill. The
money is paid by the citizens.

SRt JAGJIVAN RAM: But it does
make a difference. Therefore what 1
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am going to sugggest to the States
is, and I took up the question with
the Chief Ministers, that now as the
Finance Minister has proposed a tax
on the passenger fare and as the
accrual from that tax will cent per
cent go to State Government, the
State Government should be more
liberal in giving grants for these pro-
ject for overbridges to the local bodies
concerned so that the construction of
the bridges may be expedited.

SeriMaTI YASHODA REDDY: But
if any local body is prepared to give
their share, is the Government pre-
pared to build a bridge .

Mr. DEPUTY CHAIRMAN: Let him
finish. You have exceeded your time.

Surr H. D. RAJAH: He cannot look
at back

Sarr JAGJIVAN RAM: With this
arrangement, the construction of the
bridges will be expedited. There is no
doubt that there is necessity of pro-
viding these bridges at many places
in the country but I sometimes won-
der and I don’t know how many
million man-hours we are losing on
account of the holding up of the
traffic and people at railway crossings.
The number of bridges required is
tremendous and it will take quite a
number of years before we can think
that we have provided over-bridges
at all level crossings where such
bridges are necessary.

Serr PURNA CHANDRA SHARMA
(Assam): Any proposal about a
bridge over Brahmaputra?

Srrt JAGJIVAN RAM: 1 will
refer my hon. friend to the Second
Plan and he will get a reply to that.

Then I come to the question of
drop in the speed of goods trains
which was raised by Pandit Kunzru
again. There is no denying the fact
that there has been some drop in the
average speed of goods trains in
recent years. He himself gave some of
the causes which were responsible for
such fall in the speed of the goods
trains and I will not repeat those
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arguments but we should not forget
that{ the indices for the ton-miles for
broad-gauge and meter-gauge have
increased during this period, and if we
rclate both these together, we will
bave inevitably to come to the con-
clusion that the performance of the
Railways in the transportation of

goods has been creditable.
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Sarr H. N. KUNZRU: But will the
Minister kindly take also into consi-
deration the fact that much more
traffic is offering now than before?

Surt JAGJIVAN RAM: Yes, traffic
1s orfering dut £ am not

Surr H. N, KUNZRU: The wagons
can therefore be better loaded.

Surr JAGJIVAN RAM: 1 am say-
ing that traffic is offering and I will
ales admit that in certain areas we
mre not in a position to lift all the
traffic that is being offered. That I
will admit. But it is because in cer-
tain areas we have not got the sec-
ticnal capacity. We have got, say a
15 tonner wagon; but if the track
capacity in that particular section is
only 10 tons axle load, then my
wagon is not fully utilised. If the
wagon is fully loaded, it cannot be
taken on that portion of the track. So
the difficulties are there. [ do not
want to hide anything from he House
kut that fact is there. If we take
the ton mile performance also, then
the goods that have been transported
by the Railways under the circum-
s§tances have been creditable, There-
fore I will not quote these figures of
indices. Pandit Kunzru may refer to
them, because they are all published
figures. But let me repeat that it is
not as if, because we have transport-
ed more, we do not propose to take
measures to increase their speed. We
are taking all possible measures and
we are seeing how far we can increase
the speeds of the wagons, where the
possible bottle-necks are and what
steps we have to take so that the
wagons move quickly and we may be
in a position to transport more than
we have been able to do at present.
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Coming to the subject of track
renewals, I would say that track rene-
wals have not been quite satisfactory.
Again that has been due to the
shortage of materials that are requir-
ed for the renewal of the tracks.

Surr H. N. KUNZRU: What did
the Minister say about track renewal?

Surt JAGJIVAN RAM: I said it
has not been quite satisfactory; and
agamn I said that that has been due
to the shortage of the materials
required for the track renewals. We
are trying our best. As I have
explamed, we have been successtful in
procuring iron and steel and I hope
we will be able to procure our
requirements of wooden sleepers also.
But I am very doubtful if we will be
able to increase our pace , regarding
track renewals. These difficulties are
there in our way which affect our
speed. But at present we cannot help
it.

Surr H. N, KUNZRU: Has any
decision been come to recently, that
fewer miles of the track will be
renewed annually than was consi-
dered possible under the Second Five
Year Plan when the Second Five Year
Plan was formulated?

Surr JAGJIVAN RAM: No, Sir.
No decision has been taken to reduce
it as such.

Next I will mention a few words
about departmental catering. I find
Dr. Shrimati Seeta Parmanand here.
This is her pet subject. Perhaps
there ig no session of the House when
she will miss the opportunity of
espousing the cause of the caterers.

Dr. SurimMaTI SEETA PARMA-
NAND (Madhya Pradesh): And for
good reasons.

Surt JASPAT .ROY KAPOOR:
Catering is the special province of
ladies.

Surr JAGJIVAN RAM:
know whether it is hers.

SEETA PARMA-
If things had been done

I do not

Dr. SHRIMATI
NAND:
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justly, all right, nobody would have
complained.

Serr JAGJIVAN RAM: But, Sir, 1
must praise her for the tenacity with
which she has been espousing the
cause of the caterers.

Sart DEOKINANDAN
YAN: A lost cause.

NARA-

Sarr JAGJIVAN RAM: I wish she
realised it. But I may assure her
that it is far from my idea to discri-
minate between caterers and caterers.
Even during the last discussion on the
General Budget, when she began to
make certain allegations to that effect,
I invited her to quote specific cases
where she felt that discrimination had
been made. Sir, again I repeat my
invitation to her.

Dr. Surimart SEETA PARMA-
NAND: I have given a list of the
names in a lefter to the hon. Minister.

Surr JAGJIVAN RAM: Let her
come forward and let her write to me
where there has been discrimi-
nation

Dr. Surimart SEETA PARMA-
NAND: 1 had given a certain list
to the hon. Minister.

Surr JAGJIVAN RAM: Where one
party had been treated more favour-
ably and the other party had been
discriminated against. It is said we
had to spend a few lakhs in the
courts over litigaiion. Of course,
when Government takes a  decision
and that decision is a healthy one
and one that the House also welcomes,
and if there is any party which takes
that matter to court, then certainly
Government have to defend that deci-
sion and that is what we have done.
There was a caterer who dragged
the Governmen} practically to every
court in the country. Perhaps no
high court was left, neither the Sup-
reme Court, and everywhere he lost.
Of course, we had to spend some
money, because we had to defend our
decision. I wish that party also
realised that he was fighting a lost
cause. But then every month’s delay
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meant some profit to that party and
therefore, he went to this court and
then to that court, from this injuction
to thatinjunction and so on. Thereby
he gained more time. And when
the case is lost, then he comes to the
Government. But what is the mean-
ing? If you seek the protection of
the law, then you should abide by the
decision of the court. That has been
my attitude. But I went a step fur-
ther and said, “All right, let him be
accommodated to some extent.” Rut
still the charge is levelled that we
have been discriminating.

SHRI SONUSING DHANSING
PATIL (Bombay): But has he been
black-listed from the list of caterers?

SHrR1 JAGJIVAN RAM: It is said
that we have incurred losses in
departmental catering. Yes, there has
been loss, to some extent. But there
was departmental catering on the
Southern Railway even before the
decision was taken to have depart-
mental catering and that was losing. I
may tell the House that departmental
catering has recently been introduced
on the Western, Central, Eastern and
other railways and in the profit and
loss accounts of the new departmental
catering there is no gain and there
is no loss. I go a step further and
say that if you provide some ameni-
ties to the travelling public and the
Railways are likely to incur some
loss, even then I would not mind that
loss.

Dr. SsriMaTi SEETA PARMA-
NAND: May I know whether that loss
was Rs. 12 lakhs or more?

Sarr JAGJIVAN RAM: But Rs. 12
lakhs is nothing compared to the
amenities provided.

Dr. SuriMATI SEETA PARMA-
NAND: Is this sum of Rs. 12 lakhs,
minus the licence fees which was a
profit or in addition to it?

Surr JAGJIVAN RAM: The other
day I was looking into one journal
which was analysing the catering on
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the transport system in the United Then, Sir, some Members raised

Kingdom. There I found that the loss
on account of departmental catering
on transport in the U. K. was several
million pounds. They have also given
the causes and I found that the same
causes apply to our departmental
catering as apply to the departmental
catering in the UK. Perhaps in many
countries, I think, departmental cater-
ing on transport is not a paying pro-
position, because it is done in order
to provide some amenities to the tra-
velling public. Therefore, if there is
a loss, we should have the satisfac-
tion that we have given some ameni-
ties to the travelling public, and there
is no denying the fact that the quality

of the meals that are served by
the departmental catering has
improved. .

Dr. R. B. GOUR: Does it mean
that we should have no profit at all?
When private caterers are making
profits, why should we also not make
a profit?

Surr JAGJIVAN RAM: I will give
the cause. It is because the Railways
do not propose to employ a cook on
a pay of Rs. 30 a month. We employ
him on Rs. 75 a month and so you
cannot make a profit. That is the main
cause.

Surr H. D. RAJAH: He does not
believe in profit making ideas. Simply
he wants to taunt the Minister.

Surr JAGJIVAN RAM: Now, in
their heart of hearts they do believe
in that. It may not be money profit;
it might take some other form.

Dr. SeHrimMaTt SEETA PARMA-
NAND: At least do not take away
the Dining Cars because that is an
amenity.

Surt JAGJIVAN RAM: If the hon.
Member had listened to my speech
she would have understood and fol-
lowed what I said. It is not on
account of any loss on departmental
catering that I have decided to do
away with some of the Dining Cars.

the question of labour relations. As
usual, my hon. friends talked about
discrimination between unions and
unions. They have not pointed out
any case where there has been dis-
crimination made by the Govern-
ment between one Union and another.
I have recognised Unions attached to
the INTUC; I have recogmised Unions
in which some of the office-bearers
are avowedly known to have Com-
Mmunistic leanings and 1 have recog-

nised Unions which are known to
have P.S.P. leaders as their office
bearers. In the face of all that, to

accuse the Railways of discrimination
is, 1 say, not justified and is without
any basis.

Dgr, R. B. GOUR: What about the
South Indian Railway Labour Union?

SHr1 JAGJIVAN RAM: There is
no All-India Railwaymen’s Federa-
tion and the one which exists has
been recognised.

Dr. R. B. GOUR: I am talking
about the South Indian Railway
Labour Union.

Surr JAGJIVAN RAM: There were
two Unions on the Southern Railway
and they have decided to amalgamate
into one. That is for the information
of my hon. friend. The two Unions
have decided to amalgamate and form
into one Union.

Serr BHUPESH GUPTA: The hon.
Minister has been asked as to why
the South Indian Labour Union was
not recognised whereas the other
Union had been recognised. They
may have decided to merge but that
is beside the point.

SuHrr JAGJIVAN RAM: Any ten or
fifteen people may combine and form
a4 Union but if they ask me to recog-
hise that Union, I cannot do that.

Dr. R. B. GOUR: Are you pre-
bared to hold a ballot on that?

Surt JAGJIVAN RAM: When 1
find that on a particular Railway

-«
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there is a Union which is a more
representative one and which has
already been recognised, I am not
going to recognise another Union
to which is splinter group.

Surt BHUPESH GUPTA: Is it then
the contention of the hon. Minister
that the Union to which I have already
referred

Mr. DEPUTY CHAIRMAN: He is
not yielding.

Surt BHUPESH GUPTA: You ask
him.

Mr. DEPUTY CHAIRMAN: He is
not yielding.

Surt BHUPESH GUPTA: Then
that is very good. :

Sart JAGJIVAN RAM: Sir, there
has been no discrimination and I will
repeat that to my dear friends.

Surt BHUPESH GUPTA: What is
the wuse of calling us “my dear
friends” if you are not going to yield?

Sarr JAGJIVAN RAM: I will
ask whether they believe in the unity
of the ranks or not or whether they
always believe in disruptionist ten-
dencies even in the rank of the work-
ing classes.

Sarr JASPAT ROY KAPOOR:
Have you any doubt about it?

SRt JAGJIVAN RAM: That is not
for the benefit of the working classes
and I wish the working classes of
this country realised that the
encouragement of splinter groups
may be for political ends of certain
parties (Interruption.) I do not
know why Mr. Gupta feels so perturb-
ed and hurt.

Dr. R. B. GOUR: What is the cri-
terion to know which is representa-
tive and which is not?

Mgr. DEPUTY CHAIRMAN: Please
sit down. Please do not disturb.
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SHrI JAGJIVAN RAM: I will
request my hon. friend to study the
trade-union movement. He will find
the answer there.

Suarr BHUPESH GUPTA: If you had
yiclded, we could have made the
studies.

SHrr JAGJIVAN RAM: I say, Sir,
that it is not in the interest of the
working classes to have multiplicity
of Unions in one undertaking. That
has been my stand but if the workers
themselves feel that they will have
multiplicity of Unions, I will try my
best o persuade them not to adopt
a suicidal policy because, ultimately
it will be to their detriment and also
to the detriment of the Railways. It
is always advantageous to the
employer to have more than one
Union so that you can play one against
the other. I do not propose to do
that. I want to strengthen the ranks
of the railwaymen and, therefore,
again I reiterate that it will be to their
advantage and to thzair benefit to have
unity. It will add to their strength if
they will have one Union, one Federa-
tion, but it is for them to decide. To
blame the administration of partiality
and discrimination is doing a thing
without any foundation. It has
become a pet subject with some hon.
Members to repeat that in season and
out of season, whenever a session of
the House is held. We have already
got some negotiating  machinery,
Negotiations are going on. There
were nearly 300 issues pending for the
tast four or five years. The represen-
tatives of the National Federation of
Railwaymen and the Railway Board
have had meetings in July and August
and they have come to agreement on
most of these issues and whatever
jgsues are left out, issues which are
not settled by mutual negotiation
between the Railway Board and the
Railwaymen’s Federation, are propos-
ed to be referred to a one man tribu-
nal. What else can I do? The ques-
tion of the Station Masters and the
Assistant Station Masters was raised.
I wish the hon. Members who raised
this question would go through the
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February last. They will find that
additional opportunities for promotion
have been given to them. Many of
them stand to gain immediately. It
may be that all of them do not stand
to gain immediately but in course of
time all of them stand to gain because,
larger number of posts are being
created in higher grades. When you
want a revision of the pay scale, you
should place your case before the Pay
Commission whose appointment has
been announced by Government and
whatever recommendations the Pay
Commission makes will be considered
by Government at the appropriate
time.

Diwan CHAMAN LALL (Punjab):
I do not want to interrupt my hon.
friend, but may I, with his permission,
ask him whether Government has
considered the possibility of institut-
ing an internal conciliation machinery
on the Railways on the lines suggest-
ed a long time ago by the Royal Com-
mission on Labour?

Surt JAGJIVAN RAM: I wish the
hon Member had listened to what 1
had said earlier. I said that negotia-
tions are going on between the Rail-
way Board and the Railwaymen’s
Federation and whatever issues will
remain outstanding will be referred
to a one-man tribunal.

DiwaNn CHAMAN LALL: Iam afraid
my hon. friend has not followed the
point I have raised. I have listened
to vhat he has been saying and that
is in regard to clearing up the arrears
of roses pending already. What I was
suggesting was the institution of a
permanent machinery, a permanent
internal conciliation machinery on the
Railways on the lines suggested by
the Royal Commission on Labour.

Surt JAGJIVAN RAM: I will have
to explain because what I have said
is so obvious that the question which
the hon. friend has put does not arise.
It is in the case of the outstanding
arrears no doubt but whenever any
further demands will arise, whenever
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further differences will arise, the Rail-
waymen’s Federation and the Railway
Board will negotiate and decide. That
1s a permanent negotiating machinery.

Diwan CHAMAN LALL: May I
draw my learned friend’s attention to
the fact that the machinery contem-
plated was on the basis of the station,
of the Division and of the Railway
Board. These will be permanent
bodies with independent chairmen at
each level and all cases would go to
the'n daily. That was the machinery
suggested by the Royal Commission.

SHrr JAGIVAN RAM: I am not
thirking of independent Chairmen but
there may be a body of the Adminis-
tration and the Union which will
negotiate in all cases. Having an
independent chairman does not pre-
sent any more attraction. It is not
contemplated.

Mr. DEPUTY CHAIRMAN: It is
time.

SHRT JAGJIVAN RAM: I have more
or less finished.

I say that we always try to remove
the grievances of the railwaymen and
to provide facilities which will add to
their comfort as far as we can. Some
quesfions were raised about educa-
tional facilities. We are already pro-
viding some educational facilities tao
the railwaymen. We provide scholar-
ships to their children, who may go in
for scientific or technical courses
after their matriculation examination
Wec have provided for meeting all the
expenses of the children of the rail
woymen. We have decided to have
a number of high schools, secondary
schools and primary schools. We are
opening primary schools in large:
numbers and we have decided to hawvi
hostels and also secondary school
where we can collect the children o
those railwaymen who have been post
ed outside their linguistic zone so tha
their children’s education does no
suffer on that account. These ar
some of the educational facilitie
whichi we are providing and which w
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propose to provide to the children of
the railwaymen.
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About medical facilities, the case of

leprosy patients among railwaymen
was pleaded. I hope they are entitled
to get medical facilities. I hope the

number of such people in the railways
is very insignificant and I hope the
incidence will not be such as to attract
any special attention. We have pro-
vided certain concessions to the blind
people and also to patients suffering
from T.B. and I have extended that
concession to patients suffering from
cancer. [ will get it examined whether
it will not present any difficulty to
extend that concession 1o persons
suffering -from leprosy. So far as fin-
ancial incidence is concerned, it will
be insignificant but whether in trans-
port there will be any difficulty, I will
get it examined. Otherwise there is
no difficulty in extending this conces-
sion to them.

In the end what I will say is this
that we should judge the performance
of the rallwaymen In the background
of the difficult times through which
the Indian Railways have passed dur-
ing the war years and thereafter.
They were denuded of all their
resources and there was no replace-
ment, no renewal, nothing of that sort
during the war years and even after
that. The allotment in the first Five
Year Plan was mainly spent for the
normal works which would have been
done ordinarily in course of time.
Therefore if we judge in that back-
ground and if we compare the per
capita expenditure on the railways in
other countries with the per capita
expenditure on the railways in this
country and then compare the per-
formance, perhaps we will inevitably
come to the conclusion that our per-
iformance is not such as to be con-
demned. The railwaymen who are
engaged in this work also expect a
few encouraging and cheering words
from the representatives of the nation
and if all that you have said in the
House goes to the railwaymen do you
realise how disheartened they will be?
Have you not ever looked into that
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| aspect of the thing? If you go on

I saying that these are dishonest peo-
ple, that these are inefficient people,
do you expect that it will add to their
integrity, hanesty and efficiency?

Surt BHUPESH GUPTA: Nobody is
saying that. Nobody is running down
the railwaymen generally speaking.

Surt JAGJIVAN RAM: They are
engaged in this national undertaking.
There may be lapses here and there.
When we have a vast multitude of
people engaged in a particular work,
there may be a few indifferent people
in that lot but on account of those
few indifferent people who may exist
in that lot, to condemn the entire lot
is not desirable.

Suri BHUPESH GUPTA: Who is
doing it?

Surt JAGJIVAN RAM: Therefore 1
say that the railwaymen expect a few
cheering words from hon. Members;
they expect a few encouraging words
and 1 think a few encouraging words
{from vou will be amply rewarded. In
these discussions you should not lose
sight of the fact that the railwaymen
are engaged in a national undertaking
and they are manfully facing the
burdens of the Second Five Year Plan
and 1 wish that they will rise equal
to the occasion and implement it.

Surt BHUPESH GUPTA:
like to ask from the hon.
that peint about the union.

I would
Minister

Mgr. DEPUTY CHAIRMAN:
can put a separate question.

You

The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the service
of the {inancial year 1957-58 for the
purposes of Railways, as passed by
the Lok Sabha, be taken into consi-
deration.’

The motion was adopted.



{221 Report of Commas-

sioner for Scheduled

Mr DEPUTY CHAIRMAN We
shall now take up clause-by-clause
consideration of the Bill

Clauses 2, 3 and the Schedule were
added to the Bill

Clause 1, the Title and the Enacting
Formula were added to the Bill

SuHRI JAGJIVAN RAM Sir, I move

“That the Bill be returned”

Mr DEPUTY CHAIRMAN Motion
moved

‘That the Bill be returned”

Surt BHUPESH GUPTA
like to say a few words

Mr DEPUTY CHAIRMAN No
speeches, we have exceeded the time
I am not allowing any speeches

I would

Surt BHUPESH GUPTA But you
did not allow me tn ask that question

Mr DEPUTY CHAIRMAN You
can table a separate question

The question 1s-

“That the Bill be returned”

The motion was adopted

REPORT OF THE COMMISSIONER
FOR SCHEDULED CASTES AND
SCHEDULED TRIBES, 1955

Tue DEPUTY MINISTER FoOR
HOME AFFAIRS (SHRIMATI VIOLET
ALvAa) Mr Deputy Chairman, I beg to
move

‘That the Report of the Com-
missioner for Scheduled Castes and
Scheduled Tribes for the year 1955
be taken into consideration”

Sir, the Report of the Commissioner
for Scheduled Castes and Scheduled
Tribes for the year 1955 1is before this
House The subject 1s neither new
nor novel It 1s a national effort to
remove a national evil which we have

.
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inherited for centuries past Sir, the
Constitution embodies our aspiration—
aspirations that were born out of a
determination Our Constitution lays
dowan cetlain guarantees, from those
guarantees we do derive our sanctions
to work for the down-trodden i1n our
land With those sanctions we try to
fulfil the dream—unfulfilled yet—of
the Father of the Nation It 1s not an
easv task to plan and serve and
ameliorale a large mass of people who
live on the outskirts of society Let
me give you the figures, five crores of
our people are called scheduled castes,
two crores are called scheduled tribes
and 47 lakhs are called vimuktha
jathi, that 1s, the ex-criminal tribes—
all these 1n this vast and ancient lanada
where centuries old customs and
superstitions and orthodoxy die hard
But, Sir, the Herculean task has well
begun and I feel that this task will
gather a Herculean tempo 1n years to
come We are very fortunate in this
country today to have at the helm the
hon the Home Minister, Shri Pant, a
man of vision, a man of conviction, a
man who has dedicated his life to the
service of humanity He today impa-
tiently works for the down-trodden of
this land I say impatiently because
when you see his Ministry functioning
in this direction, though he may be
preoccupled with the bigger problems
of the State, for social welfare of the
scheduled castes and scheduled tribes
15 not exclusively the concern of the
Ministry of Home Affairs, nevertheless
he works impatiently Indeed he 1s
the guiding force, the beacon lLight, for
those who live, shall I say, on the peri-
phery of what we call civilised socie-
ty Sir, his vigilant eye, his kindly
care 1s always there Be 1t a centrally
sponsored scheme far away, remote
on the hills For once, I see Mr
Bhupesh Gupta smiling That means
that he agrees with all that I say

Surr BHUPESH GUPTA (West
Bengal) The tribute 1s becoming too
iong

SurmMATI VIOLET ALVA Is it
insinuating, as my colleague says?



